
SABHA DEBATBS

LOK SABHA

"Wednesday, Augtfat 23, 1078/Bhadra 1, 
1000 (S<£ka)

The Lok Sabha met at Eleven of the 
Clock

[Mr. Speajmr in the Chair]

CONSTITUTION (FORTY-FIFTH
AMENDMENT) BILL-contd.

Clause 35

MR. SPEAKER: The House will
no#  take up further dause-by-clftuse 
consideration of the Bill further to 
amend the Constitution of India. 
Before I put clause 35 to the vote of 
the House, this being a Constitution 
Amendment Bill, voting has to be by 
division. Let the lobbies be cleared.

The lobbies have been cleared. I 
shall read clause 35. It says?

•‘Part XIVA of the Constitution
shall be omitted.”

SHRI RAM DHAN (Lvlganf): On 
a point of order, Sir. When this 
House assembled today, the quorum 
bell and division bell rang together. 
There should be A separate bell for 
the division. Many members are out
side. This confusion has to  be 
avoided.

MR. SPEAKER: No, no.

THE MINISTER OF LAW, JUSTICE 
AND COMPANY AFFAIRS (SHRI 
SHANTI BHUSHAN): VxOm  th tte
is #  separate b$li for division, mem
ber* fhay not know. 

H i .  SPEA X & : An right. U t  the 
d b ^ ^ o p e n e d  and let the lobbies

2371 i,.S.—l.

SHRI VAYALAR RAVI (Chiray- 
inkil): Sir, after your occupying the 
seat only the bell was rung. In the 
case of quorum, it ii only after the 
bell is rung and there is quorum that 
the Speaker comes and occupies the 
seat. In this particular case, after 
you came end occupied the seat the 
bell was rung, which means that it 
was a division bell. Yet, immediately 
afterwards, the division bell was rung 
again, which is not the correct pro
cedure.

MK SPEAER: There is no point
of order.

PROF. P. G. MAVALANKAR 
(Gandhinagar): You came to the
House, and the House w«s duly consti
tuted. Then, you called for the divi
sion bell.

MR. SPEAKER: The lobbies have
been cleared. I have already read out 
the relevant clause earlier. I  will 
read the substance of it  again so that 
hon. Members may know wh*t it is 
about. This clause seeks to omit Part 
X3V-A of the Constitution relating to 
administrative tribunals and tribunals 
for other matters in place of High 
Courts. The said Part XTV-A was 
inserted by the Constitution (Forty- 
second Amendment) Act.

The question is:
“That Clause 35 Stand part of the 

Bill."
Th6 Lok Sailha divided:

SHRI C. M. STEPHEN (IdukM): 
Sir, I  bring to your notice sub-clause 
(3) of rule 967A. Anybody who has 
not voted must stand up in his seat 
and tell you because, otherwise, it can 
be corrected by anybody. Rule 307A 
(3) says:

“A member who is not able to 
east his 'V&e by pressing the button 
provided for the pttrpoee due t»  any
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[Shri C J i .  Stephen] 
reason considered sufficient by the 
Speaker, may, with tbe permission 
of the Speaker, have his vote re
corded verbally by stating whether 
he is in favour of or against the 
motion, before the result of the 
Division is announced."

(Interruptions)

SHRI VASANT SATHE (Akola): 
I want you to announce the result 
now. We do not want any mischief 
to be done__ (Interruptions)

MR. SPEAKER: No, no; there is
nothing of the sort.

SHRI C. M. STEPHEN: As soon «s 
the result appears on the indicator 
board, the result of the division is 
announced by the Speaker and it can 
be further corrected subject to sub
clause (3) of rule 367A.

THE MINISTER OF PARLIAMEN
TARY AFFAIRS AND LABOUR 
(SHRI RAVINDRA VARMA): Sir, I 

would also like to draw your atten
tion to sub-clause (4) of rule 887A. 
It says:

"If a member finds that he has 
voted by mistake by pressing the 
wrong button, he may be allowed 
to correct his mistake, provided he 
brings it to the notice of the Speaker 
before the result of the division is 
announced.’*

(Interruptions)

MR. SPEAKER: The Leader of the 
Opposition has read out sub-rule (3) 
of Rule 367A. It says:

“A member who is not able to 
cast his vote by pressing the button 
provided for the purpose due to any 
reason considered sufficient by the 
“Speaker, may, with the permission 
of the Speaker, have his vote re
corded verbally by stating whether 
he is in favour of or against the 
motion, before the result of the 
Division is announced.**

Then, sub-rule (4) says:
"If a mexriber finds that he has 

voted by mistake by pressing the

wrong button, he may be allowed 
to correct his mistake, provided he 
brings it to the notice of the Spea
ker before the result of the Division 
is announced.”

There are two different things. Sub
rule (4) relates to where a member 
has voted by mistake; sub-rule (3) 
relates to where he has not been able 
to cast his vote. In the case of a 
member who has not been able to 
cast his vote, he must stand up and 
tell the Speaker so that the Speaker 
may know. So far as a member who 
has voted by mistake is concerned, 
he can give a correcting slip. That is 
all the difference.

Now, the members who say that 
they have not been able to cast their 
vote may please stand up. I am 
counting on both sides. I shall call 
the Members who have not been able 
to cast their votes one by one. Mr. 
Patil, you have not been able to cast 
your vote. What is your Number?

SHRI S. D. PATIL: My number is 
27.

MR. SPEAKER: Please check up.
Let us go orderly. Mr. Chand Ram 
what is your number?

SHRI CHAND RAM; My Number 
is  19.

MR SPEAKER: please check up.
Shri Hukamdeo Narain Yadav, w hat 
is your number?

SHRI HUKAMDEO NARAIN 
YADAV; My number is 48.

MR. SPEAKER: Please check up.
What is your Number?

SHRI SHRIKRISHNA SINGH: My 
number is 081.

MR. SPEAKER: Now you will
give your numbers on* by one. The 
division numbers given by the M«m- 
b en  are: 87, 59, 70, 88, 74, 127, l » ,  
148, 170, 178, Ml, 805, 850, 861, W ,  
889, 41, 418, 488, 580, 4M, 512. I  Will 
mow ask you to stand up one by
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and say whether you are for "Ayes? 
or "Noes**.

SHRI S. D. PATIL; MAyes’\
THE MINISTER OP STATE IN 

CHARGE OF THE MINISTRY OF 
SHIPPING AND TRANSPORT (SHRI 
CHAND RAM): "Ayes”.

SHRI HUKMDEO NARAIN 
YADAV: “Ayes".

SHRI YUVRAJ: “Ayes”

DR. RAMJI SINGH: ‘‘Ayes*’.
SHRI VINODBHAI B. SHETH: 

“Ayes".
SHRI H. L. P. SINHA: “Ayes*.
SHRI MOTIBHAI R. CHAU- 

DHARY: “Ayes".
SHRI SHRIKRISHNA SINGH: 

“Ayes”.
SHRI IQBAL SINGH DHILLON: 

“Ayes”.

SHRI JAGDEV SINGH TAT,- 
WANDI; “Ayes”.

SHRI MADHAV PRASAD TRI- 
PATHI; “Ayes".

SHRI AGHAN SINGH THAKUR: 
“Ayes”.

SHRI PRADYUMNA BAL; “Ayes".

SHE I M. A. HANNAN ALHAJ: 
“Ayes”.

SHRI SHARAD YADAV; “Ayes’*.
DR. R. ROTHUAMA; “Ayes”.

SHRIMATI AKBAR JAHAN 
BEGUM: “Ayes”.

SHRI A. E. T. BARROW: “Ayes".

SHRI CH1TTA BASU: "Ayes'*.
SHRI NANASAHIB BONDE: 

“Noes”.

SHRI EDUARDO FALEIRO: 
“Now”. 

SHRIMATI MOHSINA KIDWAI: 
“Noes”.

SHRI BL P. KADAM; “Noes”.

SHRI BALASAHIB VIKHE PATIL 
rose.

MR. SPEAKER; Is it for correcting 
or is it that you have not been able 
t0 vote?

SHRI BALASAHIB VIKHE PATIL: 
My vote has not been recorded.

MR. SPEAKER: You are for ‘Ayes’ 
or ‘Noes’.

SHRI BALASAHIB VIKHE PATIL: 
Noes.

MR. SPEAKER; Now, there are 
people who have wrongly voted, they 
may send the slips.

AN HON. MEMBER: This has to 
be verified.

MR. SPEAKER: We will verify
everythin*.

irfi t w  (* m r ) :
KW5T qg'tol, cTf '̂ f*F WTT SRT
*ftfbr % fm z z  v t iTvrn&r
tnp sq^pqr »PT 5TR 11  TT̂ T *r*TT *FT

«frr T lf 5>TT 5T5T sTFft- |  I
(WPT6T 7) «TKRT
5FT 3$rr i («r*rcr-sr) TRtr
STflT I  I
*f^r % % wtrwt

I (WWW)

MR. SPEAKER: Some Members
have said that they voted wrongly. I 
would call them by number. Please 
check that up. Let me know the 
Division Numbers of the Members 
who have voted wrongly. They are:

SHRI K. T. KOSALRAM; W . 398, 167, 182 and 539.
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♦  ' w r  ? it

9rff ft*rr ^rr fj^iT ? t*if* 
3wnc wte Sr wfaw far* arr 
I (wwwro)__

SHRi VASANT SATHE: What is
the hon. Member doing?

MR. SPEAKER: When the counting 
is done, you should not be here. 
Please do not come here.

Division No. 25J AYES

[11.11 hrs.

Abdul Lateef, Shri 

Agrawal, Shri Satish 
Ahuja, Shri Subhash 

Akbar Jahan Begum, Shrimati

Alhaj, Shri M. A. Hannan 
Amat, Shri D.
Amin, Prof. R. K.
Anbalagan, Shri P.

Algal, Shri Chhabiram 
Arif Beg, Shri
Arunachalam alias ‘Aladi Aruna’

Shri V.

Asokaraj, Shri A.
Bagri, Shri Mani Ram

Bahuguna, Shrimati Kamala

Bairagi, Shri Jena
Bal, Shri Pradyumna

Balak Ram, Shri
Balbir Singh, Chowdhry
Baldev Prakash, Dr.

Barrow, Shri A. E. T.

Basappa, Shri Kondajji
Basu, Shri Chitta
Bateshwar Hemram, Shri

Bfcrwa, Shri Ram Kanwar
Bhanwar, Shri Bhagirath

Bharat Bhushan, Shri
Bhattacharya, Shri Dinen
Bhattacharyya, Shri Shyamaprasanna

Birendra Prasad, Shri

Borole, Shri Yaahwant
Bosu, Shri Jyotirmoy

Brahm Perkash, Chaudhury
Brij Raj Singh, Shri

Burande, Shri Gangadhar Appa
Chakravarty, Prof. Dilip

Chand Ram) Shri
Chandan Singh, Shri

Chandra Shekhar, Shri

Chandra Shekhar Singh, Shri

Chandra Pal Singh, Shri
Chandrappan, Shri C. K.
Chandravati, Shrimati 

Charan Narzary, Shri 
Chatterjee, Shri Somnath 
Chaturbhuj, Shri

Chaturvedi, Shri Shambhu Nath 

Chaudhary, Shri Motibhai R. 

Chaudhry, Shri Ishwar 

Chaudhuri, Shri Tridib 
Chaudhury, Shri ftudra Sen 
Chauhan, Shri Nawab Singh 

Chavda, Shri K. S.
Chhetri, Shri Chhatra Bahadur 

Chowhan, Shri Bharat Singh 
DartdaVate, Prof.

Danwe, Shri Pundalik Hari 
Das, Shri S. S.

D aa ,S h riR .P .
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Dasgupta, Shri K. N.

Dave, Shri Anant 

Dawn, Shri Raj Krishna 
Deo, Shri P. K.
Desai, Shri Morarji 

Deshmukh, Shri Nanajl 
Deshmukh, Shri Ram Prasad 

Dhandayuthapani, Shri V.

Dhillon, Shri Iqbal Singh 

Dhurve, Shri Shyamlal 

Digvijoy Narain Singh, Shri 

Durga Chand, Shri 
Dutt, Shri Asoke Krishna 

Fazlur Rahman, Shri 

Fernandes, Shri George 
Ganga Singh, Shri 

Gattani, Shri R. D.
Ghosal, Shri Sudhlr 
Girjanandan Singh, Shri 
Godara, Ch. Hari Ram Makkasar 
Gore, Shrimati Mrinal 

Goswami, Shrimati Bibha Ghosh 

Gowda, Shri S. Nanjesha 
Gupta, Shri Kanwar Lai 

Haider, Shri Krishna Chandra 
Harikesh Bahadur, Shri 

Hazari, Shri Ram Sewak 

Heera Bhai, Shri 
Hukam Ram, Shri 

Inder Singh, Shri 

Jain, Shri Kacharulal HemraJ 

Jain, Shri Kalyan 

Jain, Shri Nirmal Chandra 

Jaiswal, Shri Anant Ram 

Jasrotia, Shri Baftev Singh

1900 (SAKA) (45th Amdt.) Bill

Joahi, Dr. Murli Manohar 
Kachwai, Shri Hukam Chand 
Kaibo, Shri 

Kailash Prakash, Shri 

Kakade, Shri Saxnbhajirao 
Kaldate, Dr. Bapu 
Kamble, Shri B. C.
Kannan, Shri P.
Kapoor, Shri L. L.
Kar, Shri Sarat 
Kasar, Shri Amrut 

Kaushik, Shri Purushottam 

Khan, Shri Ghulam Mohammad 

Khan, Shri Kunwar Mahmud Ali 
Kishore Lai, Shri 

Kisku, Shri Jadunath 
Kodiyan, Shri P. K.
Krishan Kant, Shri 

Kundu, Shri Samarendra 
Kureel, Shri Jawala Prasad 

Kushwaha, Shri Ram Naresh 
Lahanu Shidava Kom, Shri 
Lalji Bhai, Shri 
Lalu Prasad, Shri 

Mahale, Shri Shankar 

Mahata, Shri C. R.

Mahi Lai, Shri 

Maiti, Shrimati Abha 

Malhotra, Shri Vijay Kumar 

Mallick, Shri Rama Chandra 
Mandal, Shri B. P.

Mandal, Shri Dhanik Lai 

Mandal, Shri Mukunda 
Mangal Deo, Shri 

Mankar, Shri Tlnvm»n H it



Mathur, Shri Jagdish Prasad 
Mavalankar, Prof. P. G.

Meerza, Shri Syed Kazim AW 
Mehta, Shri Prasannbhai 

Mhalgi, Shri R. K.

Miri, Shri Govind Ram 
Mishra, Shri Janeshwar 

Mishra, Shri Shyamnandan 

Modak, Shri Bijoy 
Mohanarangam, Shri Ragavalu 

Mohd. Hayat Ali, Shri 
Mondal, Dr. Bijoy 
Mukherjee, Shri Samar 

Multan Singh, Chaudhary 

Munda, Shri Govinda 
Munda, Shri Karia 
Murugaiyan, Shri S. G.

Nahar, Shri Bijoy Singh 
Narendra Singh, Shri 
Nayak, Shri Laxmi Narain 

Negi, Shri T. S.

Onkar Singh, Shri 
Oraon, Shri Lalu 

Pandeya, Dr. Lexminjarayan 

Pandit, Dr. Vasant Kumar 

Paraste, Shri Dalpat Singh 

Parmai Lai, Shri 

Par mar, Shri Natwarlal B. 
Parthasarthy, Shri P.
Paswan, Shri Ram Vilas 
Patel, Shri Dharamasinhbhai 
Patel, Shri H. M.
Patel, Km. Maniben Vallabhbhai 
Patel, Shri Meetha Lai 
Patidar, Shri Rameshwar 

Patil, Shr! Chandrakant

j i Constitution

Patil, Shri S. D. '

Patnaik, Shri Biju 
tnaik, Shri Sivaji 

Patwary, Shri H. L. 
Periasamy. Dr. P. V.

Phirangi Prasad, Shri 

Pipil, Shri Mohan Lai 
Pradhan, Shri Amar Roy 

Pradhan, Shri Pabitra Mohan 

Raghavendra Singh. Shri 
Raghavji, Shri 

Raghu Ramaiah, Shri K.
Rai, Shri Gauri Shankar 
Rai, Shri Narmada Prasad 

Rai, Shri Shiv Ram 
Raj Keshar Singh, Shri 

Raj Narain, Shri 

Rajan, Shri K. A.
Ram, Shri R. D.

Ham Charan, Shri 
Ram Dhan, Shri

Ram Gopal Singh, Chaudhury 
Ram Kinkar, Shri 

Ram Kishan, Shri 
Ram Murti, Shri 

Ram Sagar, Shri 

Ramachandran, Shri P. 

Ramalingam, Shri P. S. 

Ramapati Singh, Shri 

Ramaswamy, Shri S.
Ramji Singh, Dr,

Rangnekar, Shrimati Ahilya P. 

Ranjit Singh, Shri 

Rathor, Dr. Bhagwac Dasg 
Ravindra Pratap Singh, Shri

AUGUST 23, 1978 (45th A m ity  Bill
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Roiriguas, Shri Rudtfph 
Rsthuama, Dr. R. 
Ray, Shri A. X.
Roy, Dr. Saradish 
Saeed Murtaza, Shri 

Saha, Shri A. K.

Saha, Shri Gadadhar 

Sahoo, Shri Ainthu 
Sai, Shri Larang

Sal, Shri Narhari Prasad Sukhdeo 

Saini, Shri Manohar Lai 
Samantasinhera, Shri Padmacharan 

Sanyal, Shri Sasankaaekhar 

Saran, Shri Daulat Ram 
Sarangi, Shri R. P.

Sarda, Shri S. K.

Sardar, Shri Mahendra Narayaa 

Sarkar, Shri S. K.

Sarsonia. Shri Shiv Narain 
Satapathy. Shri Devendra 

Satya Deo Singh, Shri 

Sen, Shri Robin 

Shah, Shri Surath Bahadur 
Shaiza, Shrimati Rano M.

Shakya, Dr. Mahadeepak Singh 
Shanti Devi, Shrimati 

Sharma, Shri Jagannath 

Sharma, Shri Rajendra Kumar 

Sharma, Shri Yagya Datt 
Shastri. Shri Y. P.

Shejwalkar Shri N. K.

Sheo Narain, Shri 

Sher Singh, Prof.

Sheth, Shri Vinodbhal B.

Shiv Sampati Ram, Shri

1900 (SAKA) (« th  Arndt.) BiU 

Shrikrishna Singh, Shri 

Shukla, Shri Madan Lai 
Singh, Dr. B. N.
Singha, Shri Sachindralal 

Sinha, Shri C. M.

Sinha, Shri H. L. P.

Sinha, Shri Iff. P.

Sinha, Shri Purnanarayan 

Sinha, Shri Satyendra Narayan 
Somani, Shri Roop Lai 

Somasundaram, Shri S. D. 

Sukhendra Singh, Shri 

Suman, Shri Ramji Lai 

Suman, Shri Surendra Jha 
Suraj Bhan. Shri 

Swamy, Dr. Subramaniam 

Swatantra, Shri Jagannath Pragad 

Talwandi, Shri Jagdev Singh 

Tan Singh, Shri 
Tej Pratap Singh. Shri 

Thakur, Shri Aghan Singh 

Tirkey, Shri Pius 
Tiwary, Shri D. N.

Tiwary, Shri Madan 

Tohra. Shri G. S.

Tripathi, Shri Madhav Prasad 

Ugrasen, Shri 
Vajpayee, Shri Atal Biharx 

Varma, Shri Ravindra 

Vasiaht, Shri Dharma Vir 

Verma, Shri Hargovind 
Verma, Shri R. L. P.

Verma, Shri Sukhdeo Prasad 
Visvanathan, Shri C. N.

Yadav, Shri Hukmdeo Narain
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Yadav, Shri Narsingh 
Yadav, Shri Ramji Lai 

Yadav, Shri Sharad 
Yadav, Shri Vinayak Prasad 
Yadava, Shri Roop Nath Singh 

Yadvendra Dutt, Shri 
Yuvraj, Shri 
Zulfiquarullah, Shri

NOES 
Ahsan Jafri, Shri 
Ankineedu, Shri Mag anti 
Arunachalam, Shri M. 

Banatwalla, Shri G. M.

Basu, Shri Dhirendranath 
Bhakta, Shri Manor an j an 

Bonde, Shri Nana sahib 
Borooah, Shri D. K.

Burman, Shri Kirit Bikram Deb 

Chavan, Shri Yeshwantrao 

Chikkalingiah, Shri K.
Dabhi, Shri Ajitainh
Damor, Shri Somjibhai

Dasappa, Shri Tulsidas

Deot Shri V. Kishore Chandra S.
Desai, Shri Hitendra
Doley, Shri L. K.

Engti, Shri Biren 

Faleiro, Shri Eduardo 
Gamit, Shri Chhitubhai 

George, Shri A. C.

Gomango, Shri Giridhar 
Gopal, Shri K.

Gotkhinde, Shri Annnasaheb 
Hande, Shri V. G.

Haren Bhumij, Shri

Kadam, Shri B. P.
Kamakshaiah, Shri D.

Karan Singh, Dr.
Khan, Shri Ismail Upuftin 
Khrime, Shri Rinching Khandu 

Kosalram, Shri K. T. 
Lakshminarayanan, Shri M. R.
Laskar, Shri Nihar 

Mallanna, Shri K.

Mallikarjun, Shri

Mane, Shri Rajaram Shankarrao
Mirdha, Shri Nathu Ram
Murthy, Shri M. V. Chandrashekhara

Naidu, Shri P. Rajagopal
Naik. Shri S. H.

Nair, Shri M. N. Govindan 

Nair, Shri N. Sreekantan 

Narayana, Shri K. S.

Patel, Shri Ahmed M.
Patil, Shri Balamheb Vikhe 
Patil, Shri D. B.

Poojary, Shri Janardhana 
Pradhani, Shri K.

Pullaiah, Shri Darur 
Rachaiah, Shri B.

Ramalingam, Shri N. Kudanthai 
Hamamurthy, Shri K- 
Rao, Shrimati B. Radh&bai Ananda 

Rao, Shri J- Rameshwar 

Rao, Shri M. S. Sanjeevi 
Rao, Shri M. Satyanarayan 

Rath, Shri Ramachan<bra 

Ravi, Shri Vayalar 

Reddi, Shri G. S.
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Reddy, Shri G.
Reddy, Shri K. Obvl 
Reddy, Shri K. Vijaya Bhaskara 
Reddy, Shri M. Ram Gopal 

Reddy, Shri S. R.
Roy, Shri Saugata 
Sathe, Shri Vasant 
Satyjunarayana, Shri Dronam Raju 

Seyid Muhammad, Dr. V. A.

Shankar Dev, Shri 

Shrangare, Shri T. S.
Stephen, Shri C. M.
Subramaniam, Shri C.
Sunna Sahib, Shri A.
Swaminathan, Shri R. V.

Thakur, Shri Krishnarao 

Thorat, Shri Bhausaheb 
Tulsiram, Shri V.

Veerabhadrappa, Shri K. S. 
Venkataraman, Shri R.

MR- SPEAKER: The result of the 
division is:

Ayes 277; Noes 81.

I will give you the break-up.

Ayes: 252 Original. 25 Later

Noes: 79 Original. 2 Later.

The motion is carried by a majority 
of the total membership of the 
House and by a majority of not less 
than two-thirds of the Members pre
sent and voting.

The motion was adopted. 
Clause 35 was added to the Bill.

SHRI CHANDRA SHEKHAR (Balia): 
Sir, I have just to say a word. I am 
sorry for losing my temper while the 
voting was going on. I want just to 
make one point clear. We want to

get through this Constitution (Amend
ment) Bill with the co-operation 
the Opposition; it is not only our res
ponsibility. I feel upcet that Members 
from that side feel that we are doing 
some trick here and they are making 
all sorts of —  (Interruptions). 
When voting is going on, I see no point 
in any Member making any accusa
tion against another Member. At the 
time of voting it is only between the 
Chairman and the Member concerned.
I am sorry that Members from th* 
opposition side do not maintain that
much decorum. I appeal to them----
(Interruptions).

SHRI VASANT SATHE: It is orly 
when a Member was wanting to vote 
twice that Shri Saugata Roy raised.. . .  
(Interruptions).

MR. SPEAKER: Please clear the
lobbies.

SHRI C. M. STEPHEN: I just want 
to say a word. Shri Chandra Shekhar 
says that the passing of the constitu
tion (Amendment) Bill is the respon
sibility of everybody. It is. Rut it 
must be noted that in spite of the 
massive majority that the ruling party 
enjoys, it has not been able to muster 
enough members to give a voting stren
gth even at the very start. That shows 
that the whole party is not solemnly 
behind this Constitution (Amendment) 
BilL

MR. SPEAKER; Let the lobbies be 
cleared.

Clause 38

MR. SPEAKER: The lobbies have
been cleared. Now we go to Clause 38. 
This Clause seeks to amend article 392 
relating to Proclamation of Emergency 
to provide for various safeguards 
against abuse of powers under the arti
cle.

Before I put Clause 38 to the vote 
of the House, I may inform the House 
that this being a Constitutional
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Amendment Bill, voting has to be by 
division.

The question is:

“That Clause 38 stand part of the 
BilL”

The Lok Sabha divided: 

ttviston No. 26] [H-52 hrs.
AYES 

Abdul Lateef, Shri 
Agrawal, Shri Satish 

Ahsan Jafri, Shri 

Abuja, Shri Subhash 
Akbar Jahan Begum, Shrimati 

Alhaj, Shri M. A. Hannan 

Aroat, Shri D.

Amin, Prof. R. K.
Anbelagan, Shri P.

Ankineedu Prasada Rao, Shri 
Ansari, Shri Paquir All 
Argal, Shri Chhabiram 

Arif Beg, Shri 
Arunachalam, Shri V.

Aaokaraj, Shri A.
Bagri, Shri Man! Ram 
Babuguna, Shrimati Kamala 

Bairagi, Shri Jena 
Bal, Shri Pradyumna 
Balak Ram, Shri 

Balbir Singh, Chowdhry 

Baldev Prakash, Dr.
Banatwalia, Shri G. M.
Barman, Shri Palas 

Barrow, Shri A. E. T.
Baseppa, Shri Kondajl 

Basu, Shri Chitta

Basu, Shri Dhirendranath
Bateshwar Hemram, Shri

Berwa, Shri Ram Kanwar
Bhagat Ram, Shri

Bhanwar Shri Bhagirath

Bharat Bhushan, Shri

Bhattacharya, Shri Dinen
Bhattacharyya, Shri Shyamaprasanna

Birendra Prasad. Shri
Bonde, Shri Nanasahib

Barole, Shri Yeshwant

Bosu, Shri Jyotirmoy
Brahm Perkash, Chaudhury

Brij Raj Singh. Shri

Burande. Shri Gangadhar Appa
Chakravarty, Prof. Dilip

Chand Ram, Shri
Chandan Singh. Shri

Chandra Shekhar Singh, Shri

Chandra Pal Singh, Shri
Chandrappan, Shri C. K.

Chandravati, Shrimati

Charan Narzary, Shri

Chatterjee, Shri Somnath

Chaturbhuj, Shri
Chaturvedi, Shri Shambhu Nath

Chaudhary, Shri Motlbhai R.

Chaudhry, Shri Ishwar

Chaudhuri, Shri Tridib
Chaudhury, Shri Rudra Sen

Chauhan, Shri Nawab Singh

Chavda, Shri K. S.

Chhetri, Shri Chhatra Bahadur 

Chowhan, Shri Bharat Singh 

Dandavate, Prof. Madhu



Danwe, Shri Pundalik Hari 

Das, Shri S. S.
Das, Shri R. P.
Dasappa, Shri Tulsidas 

Dasgupta, Shri K. N.
Dove, Shri Anant 

Dawn. Shri Raj Krishna 
Deo. Shri P. K.

Deo. V. Kishore Chandra S.

Disai. Shri Hitendra 
Df*sai, Shri Morarji

Deshmukh. Shri Nanaji 
Dcshmukh, Shri Ram Prasad 

Dhandayuthapani, Shri V.
Dhara. Shri Sushil Kumar 

Dhillon, Shri Iqbal Singh 

Dhurve. Shri Shyamlal 
Digvijoy Narain Singh, Shri 

Durga Chand, Shri 

Dutt, Shri Asoke Krishna 

Fazlur Rahman, Shri 

Fernandes. Shri George 
Ganga Bhakt Singh, Shri 

Ganga Singh, Shri 
Gattani. Shri R. D.

George. Shri A. C.

Ghosal, Shri Sudhir 

Godara, Ch. Hari Ram Makkasar 

Gode, Shri Santoshrao 

Gore, Shrimati Mrinal 

GoswamI, Shrimati Blbha Ghosh 

Gotkhinde, Shri Annasaheb 

Gowda, Shri S. Nanjesha 

Goyal, Shri Krishna Kumar 
Guha, Prof. Samar
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Gulahan, Shri Dhanna Singh 

Gupta, Shri Kanwar Lai 
Haider, Shri Krishna Chandra 
Haren Bhumij, Shri 

Harikesh Bahadur, Shri 
Hazari, Shri Ram Sewak 

Heera Bhai, Shri 

Hukam Ram, Shri 
Inder Singh, Shri 
Jagannathan, shri S.

Jagjivan Ram, Shri

Jain, Shri Kacharulal Hemraj
Jain. Shri Kaiyan

Jain, Shri Nirmal Chandra

Jaiswal, Shri Anant Ram

Jasrotia, Shri Baldev Singh

Joshi, Dr. Murli Manohar

Kachwai, Shri Hukam Chand 
Kadannappalli, Shri Ramachandran 

Kaiho, Shri 
Kailash Prakash, Shn 

Kakade, Shri Sambhajirao 
. Kaldate, Dr. Bapu 

Kamath, Shri Hari Vishnu 

K amble, Shri B. C.
Kannan, Shri P.

Kapoor, Shri L. L.

Kar, Shri Sarat 

Karan Singh, Dr.
Kasar, Shri Amrut 

Kaushik, Shri Puru*hottam 

Khalsa, Shri Basant Singh 

Khan, Shri Ghulam Mohammad 

Khan, Shri Ismail Hossain 
Khan, Shri Kunwar Mahmud All
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Khan, Shri Mohd. Shamsul Hasan 

Khrime, Shri Rinching Khandu 

Kishore Lai, Shri 

Kisku, Shri Jadunath 

Kodiyan, Shri P. K.
Kolur, Shri Rajshekhar 

Krishan Kant, Shri 
Krishnan, Shrimati Parvathi 

Kundu, Shri Samarendra 

Kunhambu, Shri K.
Kureel, Shri Jwala Prasad 

Kureel, Shri R. L.
Kushwaha, Shri Ram Naresh 

Lahanu Shidava Kom, Shri 
Lakshminarayanan, Kiri M. R.

J ji Bhai, Shri 

Lalu Prasad, Shri 
Limaye, Shri Madhu 

Mahala, Shri K. L.
Mahale, Shri Hari Shankar 

Mahata, Shri C. R.
Mahi Lai, Shri 
Mahishi, Dr. Sarojini 

Maiti, Shrimati Abha 

Malhotra, Shri Vi jay Kumar 
Malik, Shri Mukhtiar Singh 

Mallick, Shri Rama Chandra 
Mandal, Shri B. P.

Mandal, Shri Dhanik Lai 
Mandal, Shri Mukunda 
Mane, Shri Rajaram Shankarrao 

Mangal Deo, Shri 
Mankar, Shri Laxman Rao 

Mathur, Shri Jagdish Prasad 
Mavalankar, Prof. P. G.

Mayathevar, Shri K.

Meerza, Shri Syed Kazim All 

Mehta, Shri Prasannbhai 
Mhalgi, Shri R. K.

Mirdha, Shri Nathu Ram 
Miri, Shri Govind Ram 

Mishra, Shri Janeshwar 
Mishra, Shri Shyamnandan 
Modak, Shri Bijoy 
Mohanarangam, Shri Ragavalu 

Mohd. Hayat Ali, Shri 

Mondal, Dr. Bijoy 

Mritunjay Prasad, Shri 

Mukherjee, Shri Samar 
Multan Singh, Chaduhary 

Munda, Shri Govinda 

Munda, Shri Karia 

Murugaiyan, Shri S. G. 
Murugesan, Shri A.

Nahar, Shri Bijoy Singh 

Nahata, Shri Amrit 
Narayana, Shri K. S.
Narendra Singh, Shri 
Nayak, Shri Laxmi Narain 

Nayar, Dr. Sushila 

Negi, Shri T. S.
Oraon, Shri Lalu 
Pandey, Shri Ambika Prasad 
Pandeya, Dr. Laxminarayan 

Pandit, Dr. Vasant Kumar 

Paraste, Shri Dalpat Singh 

Parmai Lai, Shri 
Parmar, Shri Natwarlal B. 

Parthasarathy, Shri P.
Paswan, Shri Ram Vila#



Patel, Shri Dharmasinhbhai 

Patel, Shri H. M.
Patel, Km. Manlben VaUabhbhai 
Patel, Shri Meetha Lai 
Patidar, Shri Rameshwar 

Patil, Shri Balasaheb Vikhe 

Patil, Shri Chandrakant 

Patil, Shri S. B.
Patil, Shri S. D.

Patnaik, Shri Biju 
Patnaik Shri Sivaji 
Patwary, Shri H. L.
Periasamy, Dr. P. V.

Phirangi Prasad, Shri 

Pipil, Shri Mohan Lai 
Pradhan, Shri Amar Roy 
Pradhan, Shri Pabitra Mohan 
Qureshi, Shri Mohd. Shaft 

Raghavendra Singh, Shri 

Raghavji, Shri 
Raghu Ramaiah, Shri K.

Rahi, Shri Ram Lai 

Rai, Shri Gauri Shankar 
Rai, Shri Narmada Prasad 

Rai, Shri Shiv Ram 
Raj Keshar Singh. Shri 

Raj Narain, Shri 
Rajan, Shri K. A.

Rakesh, Shri R. N.
Ram, Shri R. D.
Ram Charan, Shri
Ram Dhan, Shri
Ram Gopal Singh, Chaudhury
Ram Kinkar, Shri
Ram Kiahan, Shri

*5  Constitution BHADRA

Ram Murti, fi!tei 

Ram Sagar, Shri 

Ramachandran, Shri P.

Ramalingam, Shri P. S.

Ramapati Singh, Shri 

Ramaswamy, Shri S.

Ramdas Singh, Shri 
Ramji Singh, Dr.
Ramjiwan Singh, Shri 

Ramoowalia, Shri Balwant Singh 
Rangnekar, Shrimati Ahilya P.
Rao, Shri J. Rameshwar 

Rathor, Dr. Bhagwan Dass 
Ravi, Shri Vayalar 
Ravindra Pratap Singh, Shri 

Reddy, Shri G. Narsimha 

Reddy, Shri M. Ram Gopal 
Rodrigues, Shri Rudolph 
Rothuama, Dr. R.

Roy, Dr. Saradish 

Roy, Shri Saugata 

Saeed Murtaza, Shri 
Saha, Shri A. K.
Saha, Shri Gadadhar 
Sahoo, Shri Ainthu 
Sai, Shri Larang

Sai, Shri Narhari Prasad Sukhdeo 

Saini, Shri Manohar Lai 

Samantasinhera, Shri Padmacharan 
Sanyal, Shri SasankasekhaT 

Saran, Shri Dauliat Ram 
Sarangi, Shri R. P.

Sardar, Shri Mahehdra Narayan 
Sarsonia, Shri Shiv Narain
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Satapathy, Shri Devendra 

Satya Deo Singh, Shri 
Sayian Wala, Shri Mohinder Singh 
Sen, Shri Robin 
Shah, Shri D. P.
Shah, Shri Surath Bahadur 

Shaiza, Shrimati Rano M.

Shakya, Dr. Mahadeepak Singh 

Shanti Devi, Shrimati 

Sharma, Shri Jagannath 

Sharma, Shri Rajendra Kumar 

Sharma, Shri Yagya Datt 
Shastri, Shri Bhanu Kumar 

Shastri, Shrj Ram Dhari 

Shastri, Shri Y. P.
Shejwalkar, Shri N, K.

Sheo Narain, Shri 

Sher Singh, Prof.

Sheth, Shri Vinodbhai B.

Shiv Sampati Ram, Shrj 

Shrangare, Shri T. S.

Shrikrishna Singh, Shri

Shukla, Shri Madan Lai 

Singh, Dr. B. N.
Singha, Shri Sachindralal 

Sinha, Shri C. M.
Sinha, Shri H. L. P.
Sinha, Shri M. P.

Sinha, Shri Satyendra Narayan 
Somani, Shri Roop Lai 

Somasundaram, Shri S. D. 

Sukhendra Singh, Shri 
Suman, Shri Ramji Lai 
Suman, Shri Surendra Jha 

Sunna Sahib, Shri A.

Suraj Bhan, Shri 
Surya Narain Singh, Shri 

Swamy, Dr. Subramaniam 
Swatantra, Shri Jagannath Prasad 
Talwandi, Shri Jagdev Singh 

Tan Singh, Shri 

Tej Pratap Singh, Shri 
Thakur. Shri Aghan Singh 

Thakur, Shri Krishnarao 

Tirkey, Shri Pius 

Tiwari, Shri Brij Bhushan 

Tiwary, Shri D. N.
Tiwary, Shri Madan 

Tohra, Shrj G. S.
Tombi Singh, Shri N.
Tripathi, Shri Madhav Prasad 
Ugrasen, Shri

Vajpayee, Shri Atal Bihari 
Varma. Shri Ravindra 
Vasisht, Shri Dharma Vir 

Verma, Shri Brijlal 

Verma, Shri Hargovind 
Verma, Shri R. L. P.

Verma, Shri Sukhdeo Prasad 
Visvanathan, Shri C. N.

Yadav, Shri Hukmdeo Narain 
Yadav, Shri Narsingh 

Yadav, Shri Ramji Lai 

Yadav, Shri Sharad 

Yadav, Shri Vinayak Prasad 

Yadava, Shri Roop Nath Singh 

Yadvendra Dutt, Shri 

Yuvraj, Shri 

Zulflquarullah, Shri



NOES 
Ankineedu, Shri Maganti
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Arunachalam, Shri M.
Bhakta, Shri Manoranjan 
Borooah, Shri D. K.

Burman, Shri Kirit Bikram Deb 
Chavan, Shrimati P.
Chavan, Shri Ycshwantrao 

Chikkalingiah, Shri K.
Dabbi, Shri Ajitsinh 

Damor, Shri Somjibhai 
Doley, Shri L. K.

Engti, Shri Biren 
Gamit, Shri Chhitubhai

Gomango, Shri Giridhar 

Jeyalakshmi, Shrimati V.

Kadam, Shri B. P.

Kamakshaiah, Shri D.

Kidwai, Shrimati Mohsina 

Kosalram, Shri K. T.

Lakkappa, Shri K.

Laskar, Shri Nihar 

Mallanna, Shri K.

Mallikarjun, Shri 

Mishra, Shri G. S.

Murthy, Shri M. V. Chandrashekhara 

Naidu, Shri P. Rajagopal 

Naik, Shri S. H.

Naik, Shri V. P.

Nair, Shri N. Sreekantan 

Patel, Shri Ahmed M.

Pertin, Shri Bakin 
Poojary, Shri Janardhana 

Pradhani, Shri K.
Pullaiah, Shri Darur 
Rachaiah, Shri B.
Raju, Shri P. V. G.
Ramalingam, Shri N. Kudanthai 
Ramamurthy, Shri K.
Rao, Shrimati B. Radhabhai Ananda 
Rao, Shri M. S. Sanjeevi 

Rao, Shri M. Satyanarayan 
Rath, Shri Ramachandra 

Rathawa, Shri Amarsinh V.
Reddi, Shri G. S.

Reddy, Shri K. Brahmananda 

Reddy, Shri K. Obul 

Reddy, Shri P. Bayappa 

Reddy, Shri S. R. 

tSarkar, Shri S. K.

Sathe, Shri Vasant 

Satyanarayana, Shri Dronam Raju 

Shankar Dev, Shri 

Stephen, Shri C. M 

Subramaniam, Shri C.

Sw am inathan, Shri R. V.

Thomas, Shri Skariah 

Thorat. S'hri Bhausaheb 

Tulsiram, Shri V.

Veerabhadrappa, Shri K. S. 

Venkataraman, Shri R.

Venkatareddy, Shri P.

tWrongly voted for NOES.



Asokaraj, Shri A  
Bagri, Shri Mani Kim
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MR. SPEAKER: Subject to
correction, the result* of the Division 
is: Ayes 340; Noes 61.
Ifce motion is carried by a majority 
• f  the total membership of the House 
and by a majority of not less than 
two-thirds of the Members present 
and voting. Clause 38 stands part of 
the Bill.

The motion was adopted.

Clause 38 was added to the Bill. 
Clause 44

MR. SPEAKER: Now we go to
Clause 44. This Clause seeks to amend 
article 388 of the Constitution to in
cluded therein provisions for explain- 
ing the significance of the expressions 
“SECULAR” and “SOCIALIST” as 
used in the Preamble.

The question is:
“That Clause 44 stand part of the 

Bill”.

The Lok Sabha divided: 

Division No. 27) ('11.56 hrs.

AYES

Abdul Lateef, Shri 

Agarwal, Shri Satish 
Ahuja, Shri Subhash 

Akbar Jahan Begum, Shrimati 

Alhaj, Shri M. A. Hannan 
Amin, Prof. R. K.

Ansarl, Shri Faquir All 
Argal, Shri Chhabiram 

Arif Beg, Shri

Arunachalam alias ‘Aladi Aruna’, Shri

Bahuguna, Shrimati Rftmala 

Bairagi. Shri Jeria 
Bal, Shri Pradyumha 

Balak Rata, Shri 
Balbir Singh, Chowdhry 

Baldev Prakash, Dr.

Barman, Shri Palas 

Barrow, Shri A. R  T.
Basappa, Shri Kondajji

Basu, Shri Chltta
Bateshwar Hemram, Shri

Berwa, Shri Ram Kanwar

Bhagat Ram, Shri
Bhanwar, Shri Bhagirath

Bharat Bhushan, Shri
Bhattacharya, Shri Dinen
Bhattacharyya, Shri Shyamaprasanna

Birendra Prasad, Shri
Borole, Shri Yashwant

Bosu, Shri Jyotlrmoy
Brahm Perk ash, Chaudhury

Brij Raj Singh, Shri

Burande, Shri Gangadhar Appa
Chakravarty, Prof. Dilip

Chand Ram, Shri

Chandan Singh, Shri
Chandra Shekhar, Shri
Chandra Shekhar Singh, Shri
Chandra Pal Singh, Shri 
Chandravati, Shrimati

•The following Members also re-corded their votes;
AYES: Sarvashri Chandra Shekhar, A. Bala Pajnor, Pumanarayan Sinha, 
S. K. Sarda, George Mathew, Ranjit Singh, end S. K. Sarkar.
NOES: Sarvashri M. N. Govindan Nair and Bedabrata Barua.
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Outran Narzary, Shri 
Chaturbhuj, Shri 
Chaturvedi, Shri Shambhu Nath 

Cbaudhary, Shri Motfijhai R. 

Chaudhry, Shri Ishwar 

Chaudhury, Shri Rudra Sen 

Chauhan, Shri Nawab Singh 

Chavda, Shri K. S.
Chhetri, Shri ChhaSra Bahadur 

Chowhan, Shri Bharat Singh 
Dandavate, ProI. Madhu 

Danwe, Shri Pundalik Hari 

Das, Shri S. S.

Das. Shri R  P.

Dasgupta. Shri K. N.

Dave, Shri Anant 

Dawn, Shri Raj Krishna 

Deo, Shri P. K.

Desai, Shri Morarji 
Deshmukh, Shri Nanaji 

Deshmukh, Shri Ram Prasad 

Dhandayuthapani, Shri V. 
Dhara, Shri Sushil Kumar 

Dhillon. Shri Iqbal Singh 
Dhurve, Shri Shyamlal

Digvijoy Narain Singh, Shri 
Durga Chand, Shri 

Dutt, Shri Asoke Krishna 
Fazlur Rahman, Shri 

Fernandes, Shri George 

Ganga Bhakt Singh, Shri 

Ganga Singh, Shri 
Gattani, Shri R. D.
Ghoaal, Shri Subhir 
3571 LS—3.

Gore, Shrimati Mrinal 

Gowda, Shri S. Nanje*ha 
Goyal, Shri Krishna Kumar 

Guha, Prof. Samar 
Gulshan, Shri Dhanna Singh 

Gupta, Shri Kanwar Lai 
Haider, Shri Krishna Chandra 
Harlkesh Bahadur, Shri 
Hazari, Shri Ram Sewak 

Heera Bhai, Shri 
Hukam Ram, Shri 

Inder Singh, Shri 
Jagjlvan Ram, Shri 

Jain, Shri Kacharulal HemraJ 

Jain, Shri Kalyan 

Jain, Shri Nirmal Chandra 
Jaiswal, Shri Anant Ram 

Jasrotia, Shri Baldev Singh 
Joshi, Dr. Murli Manohar 

Kachwai, Shri Hukam Chand 
Kaiho, Shri 

Kailash Prakash, Shri 
Kakade, Shri Sambhajirao 
Kaldate, Dr. Bapu 

Kamath, Shri Hari Vishnu 

Kapoor, Shri L. L.

Kar, Shri Sarat 
Kasar, Shri Amrut 

Kau^hik, Shri Purushottam 

Khalsa, Shri Basant Singh 
Khan, Shri Ghulam Mohammad 

Khan, Shri Kunwar Mahmud Ali 
Khrime, Shri Rlnching Khandu 

Kishore Lai, Shri 
KiSku, Shri Jadunath



Kolanthaivelu, Shri JR. 

Krishan Kant, Shri 
Xundu, Shri Samarendra 

Kureel, Shri Jwala Prasad 
Kureel, Shri R. L.
Kushwaha, Shri Ram Naresh 

Lahanu Shidava Korn, Shri 
(pLakkappa, Shri K.

Laljl Bhai, Shri 

Lalu Prasad, Shri 
Limaye, Shri Madhu 
Mahala, Shri K. L,
Mahale, Shri Hari Shankar 

Mahata, Shri C. R.
Mahi Lai, Shri 

Mahishi, Dr. Sarojini 

Maiti, Shrimati Abha 
Malhotra, Shri Vijay Kumar 

Malik, Shri Mukhtiar Singh 

Mallick, Shri Rama Chandra 
Mandal. Shri B. P.
Mandal. Shri Dhanik Lai 
Mandal, Shri Mukunda 
Mangal Deo, Shri 

Mankar, Shri Laxman Rao 
Matbur, Shri Jagdish Prasad 
Mavalankar, Prof. P. G. 
Meerza, Shri Syed Kazim Ali 
Mehta, Shri Prasannbhai 
Mhalgi, Shri R. K.

Miri, Shri Govind Ram 
Mishra, Shri Janeshwar 

Mishra, Shri Shyamnandan 

Modak, Shri Bijoy

35 • • Constitution

Mohanarangam, Shri Ragavaju. 

Mohinder Singh, Shri 
Mbndal, Dr. Bijoy 

Mritunjay Prasad, Shri 

Mukherjee, Shri Samar 

Multan Singh, Chaudhary 

Munda, Shri Govinda:
Munda, Shri Karia.

Nahar, Shri Bijoy Singh 
Nahata, Shri Amril 

Narendra Singh, Shri 

Nayak, Shri Laxmi Narain 

Nayar, Dr. Sushila 

Negi, Shri T. S.
Oraon, Shri Lalu 
Pandey. Shri Ambika Prasad 
Pandeya. Dr. Laxn\inaray;u» 

Pandit. Dr. Vasant Kumar 

Paraste. Shri Dalpat Singh, 

Parmai Lai. Shri 

Parmar, Shri Natwarlal B_ 

Parthasarathy. Shri P*.

Paswan, Shri Ram Vilas 

Patel, Shri Dharmasinhbhai 
Patel. Shri H. M.

Patel. Km. Maniben Vallabhbhaft 
Patel. Shri Meetha Lai 

Patidar, Shrf Rameshwar 
Patil, Shri Chandrakant 

Patil, Shri S. D.

Patoaik, Shri Biju 
PatnaHc, Shri Slvaji

AtlGUST 23, 1973 (45th A m dt) Bill
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Patwarjr, Shri H, L,
Phirangi Prasad, Shri 
Pipil, Shri Mohan Lai 
Pradhan, Shri Amar Roy 
Pradhan. Shri Pabitra MohSm 
Raghavendra Singh, Shri 
Raghavji, Shri 
Raghu Ramaiah, Shri K.
Rahi, Shri Ram Lai 
Rai. Shri Gauri Shankar 
Rai. Shri Narmada Prasad 
Rai. Shri Shiv Ram 
Raj Keshar Singh. Shri 
Raj Narain, Shri 
Rakesh, Shri R. N.
Ram. Shri R. D.
Ram Charan, Shri
Ram Dhan. Shri
Ram Ciopal Singh. Chaudhury
Ram Kinkar, Shri
Ram Kishan. Shri
Ram Murli, Shri
Ram Sugar. Shri
Ramaehandran. Shri P.
Ramalingam, Shri P. S.
Ramapati Singh. Shri 
Rnmdas Singh. Shri 
Rnmii Singh. Dr.
Ramjiwan Singh, Shri 
Ramoowalia, Shri Baiwant Singh 
Rangnekar. Shrimati Ahilya P. 
Ranjit Singh, Shri 
Rathor. Dr. Bhagwan Dass 
Ravindra Pratap Singh, Shri 
Rodrigues. Shri Rudolph 
Rothuama, Dr. R.
Roy, Dr. Saradish 
Saeeri Murtaza, Shri 
Saha, Shri A. K.
Sahoo. Shri Ainthu
Sai. Shri Larang
Sai, Shri Nnrhari Prasad Sukhdeo
Sainj, Shri Manohar Lai

Samantasinhera, Shri PadmacharMi 
Sanyal, Shri Sasankasekhar 
Saran, Shri Daulat Ram 
Sarangi, Shri R. p.
Sarda. Shri S. K.
Sardar, Shri Mahendra Narayanr 
Sarkar. Shri S. K.
Sarsonia. Shri Shiv Narain 
Satapathy, Shri Devendra 
Satya Deo Singh, Shri 
Sen. Shri Robin 
Shah. Shri D- P.
Shah. Shri Surath Bahadur 
Shaiza, Shrimati Rano M.
Shakya, Dr. Mahadeepak Singh* 
Shanti Devi, Shrimati 
Sharma, Shri Jagannath 
Sharma, Shri Hajendra Kuma*- 
Sharma, Shri Yagya Datt 
Shastri. Shri Bhanu Kumar 
Shastri Shri Ram Dhari 
Shastri. Shri Y. P.
Shejwalkar. Shri N.K.
Sheo Narain. Shri 
Sher Singh, Prof.
Sheth. Shri Vinodbhai B~
Shiv Sampati Ram, Shri 
Shrikrishna Singh, Shri 
Shukla, Shri Madan Lai 
Singha, Shri Sachindralal'

Sinha, Shri C. M.
Sinha. Shri H. L. P.
Sinha. Shri M. P.
Sinha, Shri Purnanarayam 
Somani, Shri Roop Lai 

Sukhendra Singh, Shri 

Suman, Shri Ramji Lai 
Suman, Shri Surendra Jha<

Suraj Bhan, Shri 
Surya Narain Singh, Shri 
Swamy, Dr. Subramaniam 
Swatantra, Shri Jagannath Prasadl
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Talwandi, Shri Jagdev Singh 
*Tan Singh, Shri 
T ej Partap Singh, Shri 
Thakur, Shri Aghan Singh 

Tirkey, Shri Pius 
‘Tiwari, Shri Brij Bhushan 
Hwary, Shri D. N.
Tiwary, Shri Madan 
Tohra, Shri G. S.
'Tripathi, Shri Madhav Prasad 
Ugrasen, Shri 

'Vajpayee, Shri Atal Bihari 
Varma, Shri Ravindra 
Wasisht, Shri Dharroa Vir 
'Verma, Shri Brijlal 
Verma, Shri Hargovind 
"Verma, Shri R. L. P.
'Verma Shri Sukhdeo Prasad 
■Visvanathan, Shri C. N.
"Yadav, Shri Hukmdeo Narain 
"Yadav, Shri Narsingh 
'Yadav, Shri Ramji Lai 
'Yadav, Shri Sharad 
"Yadava, Shri Roop Nath Singh 
Ifadvendra Dutt, Shri 
"Yuvraj, Shri 
IZulfiquarullah, Shri

NOES

Ahsan Jafri, Shri 
Ankineedu, Shri Maganti 
.Ankineedu Prasad Rao, Shri 
Arunachalam, Shri M.

Sarua, Shri Bedabrata 
JBmu, Shri Dhirendranath 
Bhakta, Shri Manoranjan 
:Bonde, Shri Nanasahib 
Borrooah, Shri D. K.
’Barman, Shri Kirit Bikram Deb 
(Chandrappan, Shri C. K. 
Chavan, Shrimati P.

Chavan Shri Yeshwantrao 
Chikkalingiah, Shri K.
Dabhi, Shri Ajitsingh
Damor, Shri Somjibhai
Deo, Shri V. Kishore Chandra S.
Desai, Shri Hitendra 
Doley, Shri L. K.
Engti, Shri Biren 
Gamit, Shri Chhitubhai 
George, Shri A. C.
Gode, Shri Santoshrao 
Gomango, Shri Giridhar 
Gotkhinde, Shri Annasaheb 
Hande, Shri G. V.
Haren Bhumij, Shri 
Kadam, Shri B. P.
Kadannappalli, Shri Ramachandran

Kamakshaiah, Shri D.
Kannan, Shri P.
Karan Singh, Dr.
Khan, Shri Ismail Hossain 
Kidwai, Shrimati Mohsina 
Kodiyan, Shri P. K.
Kolur, Shri Rajshekhar 
Kosalram. Shri K. T.
Krishnan, Shrimati Parvathi 
Kunhambu, Shri K. 
Lakshminarayanan, Shri M. R. 
Laskar, Shri Nihar 
Mallanna, Shri K.
Mallikarjun, Shri
Mane, Shri R>ajram Shankarrao
Mathew, Shri George
fMayathevar. Shri K-
Mirdha, Shri Nathu Ham
Mishra, Shri G. S.
tMohd, Hayat Ali, Shri
Murthy, Shri M. V. Chandrashekhara
Murugesan, Shri A.
Naidu, Shri P. Rajagopal 

Nalk, Shri S. H.

fWrongljr voted for NOES.
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Naik, Shri V. P.
Nair, Shri M. N. Govindan 
Narayana, Shri K. S.
Patel, Shri Ahmed M.
Patil, Shri Balasaheb Vikhe 
Patil, Shri D. B.
Patil, Shri S. B.
Periaiamy, Dr. P. V.
Pertin, Shri Bakin 
Poojary, Shri Janardhana 
Pradhani, Shri K.
Pullaiah, Shri D arur 
Qureshi, Shri Mohd. Shafi 
Rachaiah, Shri B.
Rajan, Shri K. A.
Raju, Shri P. V. G.
Ramaiingam, Shri N. Kundanthai. 
Ramamurthy, Shri K.
Rao, Shrimati B. Radhabai Ananda 
Rao. Sh:i J. Rameshwar 
Rao, Shri M. S. Sanjeevi 
Rao, Shri M. Satyanarayan 
Rath, Shri Ramachandra 
Rathawa, Shri Amarsinh V.
Ravi. Shri Vayalar 

Reddi, Shri G. S.
Reddy, Shri G. Narsimha 
Reddy, Shri K. Brahmananda 

Reddy, Shri K. Vijaya Bhaskara 

Reddy, Shri M. Ram Gopal 
Reddy, Shri P. Bayappa 
Reddy, Shri S. R.
Sathe, Shri Vasant

Satyanarayana, Shri Dronam Raju 
Seyid Muhammad, Dr. V. A.
Shankar Dev, Shri 
Shrangare, Shri T. S.
Stephen, Shri C. M.
Subramaniam, Shri C.
Sunna Saheb, Shri A.
Thakur, Shri Krishnarao 
Thorat, Shri Bhausaheb 
Tombi Singh, Shri N.
Tulsiram, Shri V.
Veerabhadrappa, Shri K. S.. 
Venkataraman, Shri R.
Venkatareddy, Shri P.

MR. SPEAKER: Subject'tar correct 
tion. the result* of the Division is;

Ayes: 289;
Noes: 100

The motion is carried by a majority* 
of the total membership of the House' 
and by a majority of not liss than 
t^o-thirds of the Members present 
and voting. Clause 44 stands part' o f  
the Bill.

The motion teas adopted.
Clause 44 was added to the Bill.
MR. SPEAKER: Now, do Members 

want the lobbies to be cleared?
SOME HON. MEMBERS: Yes.
MR. SPEAKER: Let the lobbies b* 

cleared.
Clause 45

MR. SPEAKER: The Lobbies are
cleared. Hon. Members may kindly 
take  their seats.

•The following Members also recorded their votes:
AYES: Sarvashri Vinayak Prasad Yadav, Satyendra Narayan Singh, 

Chaudhary Hari Ram Makkesar, Mohd. Shamsul Hasan Khan, Somnath 
Chatterjee, Gadadhar Saha, Mohd. Hayat Ali, K. Mayathevar and Dr. 
B. N. Singh;

NOES* Sarvashri Skariah Thomas, A. Bala Pajanor, N. Sreekantan Nair; 
S. Ramasumy, P. Anbalagan, S.ugata Boy, SW’“nl‘
nathan, K Obul Beddy, K. Lakkappa and Shrimati V, Jeytlakahmi.
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Clause 45 seeks to amend Article 
368 of the Constitution relating to the 
power of the Parliament to amend the 
•Constitution.

Now the question is:
"That Clause 45 stand part of the 

I Bill.”
The Lok Sabha divided:

■Mvision No. 28J. [12 hrs.
AYES

.Abdu] Lateef, Shri 
-Agrawal, Shri Satish 
.Ahuja, Shri Subhash 
.Alhaj, Shri M. A. Hannan 
.Amat, Shri D.
.Amin, Prof. R. K.
.Anbalagan, Shri P.
*Ansari, Shri Faquir Ali 
.Argal, Shri Chhabiram 
A rif Beg, Shri
.Arunachalam alias ‘Aiadi Arun* 

Shri V.
-Asokaraj. Shri A.
IBagri, Shri Mani Ram 
.Bahuguna, Shrimati Kamala 
JBairagi, Shri Jena 
Bal, Shri Pradvumna 
Balak Ram, Shri 
'.Balbir Singh, Chowdhry 
IBaldev Prakash, Dr.
Banatwalla, Shri G. M.
.Barman, Shri Palas 
Barrow, Shri A. E. T. 
iBasappa, Shri Kondajji 
'JBasu, shri Chitta 
Bateshwar Hamram, Shri 
Berwa, Shri Ram Kanwar 
Bhagat Ram, Shri 
Bhanwar, Shri Bhagirath 
Bharat Bhushan, Shri 
Bhattacharyya, shri Shyamaprasanna 
Birendra Prasad, Shrj 

»orole, Shri Yashwant

Bosu, Shri Jyotirmoy 
Brahm Perkash, Chaudhury 
Brij Raj Singh, Shri 
Burande, Shri Gangadhar Appa 
Chakravarty, Prof. Dilip 
Chand Ram, S’-.ri 
Chandan Sin:4h, Shri 
Chandra Shekhar, Shri 
Chandra Shekhar Singh, Shri 
Chandra Pal Singh, Shri 
Chandrappan, Shri C. K. 
Chandravati, Shrimati 
Chatterjje, Shri Somnath 
Chaturbhuj, Shrj 
Chaturvedi, Shri Shambhu Nath 
Chaudhury, Shri Motibhai R. 
Chaudhry, Shri Ishwar 

Chaudhury, S iri Rudra Sen 
Chauhan, Shri Nawab Singh 
Chavda, Shri K. S.
Chhetri, Shri Chhatra Bahadur 
Chowhan. Shri Bharat Singh 
Dandav-U?. Prof. Madhu 
Danwe, Shri Punduiik Hari 
Das. Shri S. S.
Das, Shri R. P.
Dasgupta, Shri K. N.
Dave, Shri Anant 
Dawn, Shri Raj Krishna 
Deo, Shri P. K.
Desai, Shri D. D.
Desai, Shri Morarji 
Deshmukh, Shri Nanaji 
Deshmukh, Shri Ram Prasad 
Dhandayuthapani, Shri V.
Dhara, Shri Sushll Kumar 
Dhillon, Shrj Iqbal Singh 
Dhurve, Shrj Shyamlal 
Digvijoy Narain Singh, Shri 
Durga Chand, Shri 
Dutt, Shri Asoke Krishna 

Fazlur Rahman, Shri 
Fernandes, Shri George
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Ganga Bhakt Singh, Shri 
G&nga Singh, Shri 
Gattani, Shri R. D.
Ghosal, Shri Sudhir 
Godara, Ch. Hari Ram Makkasar 
Gore, Shrimati Mrinal 
Goswami, Shrimati Bibha Ghoah 
Gowda, Shri S. Nanjesha 
Goyal, Shri Krishna Kumar 
Guha, Prof. Samar 
Gulshan, Shri Dhanna Singh 
Gupta, Shri Kanwar Lai 
•Haider, Shri Krishna Chandra 
Harikesh Bahadur, Shri 
Hiizari, Shri Ram Sewak 
Hiera Bhai, Shri 
Hukam Ram, Shri 
Inder Singh, Shri 
Jj^annathan, Shri S.
Jugjivan Ram, Shri 
Ja  n, Shri Kacharulal Hemraj 
Jain. Shri Kalyan 
Jain, Shri Nirmal Chandra 
Jaiswal, Shri Anant Ram 
Jasrotia. Shri Baldev Singh 
Joshi, Dr. Murli Manohar 
Kachwai. Shri Hukam Chand 
Kaiho, Shri 
Kailash Prakash, Shri 
Kakade, Shri Sambhajirao 
Kaldate, Dr. Bapu 
Kamath, Shri Hari Vishnu 
Karrible, Shri B. C.
Kannan, Shri P.
Kapoor, Shri L. L.
Kar, Shri Sarat 
Kasar, Shri Amrut 
Kaushik, Shri Purushottam 
Khalsa. Shri Basant Singh 
Khan, Shri Ghulam Mohammad 
Khan, Shri Kunwar Mahmud AH 
Khan, Shri Mohd. Shamsul Hasan 
Khrlme, Shri Rinching Khandu 
Kishore Lai, Shri

Kisku, Shri Jadunath 
Kodiyan, Shri P. K. 
Kolanthaivelu, Shri R.
Krishan Kant, Shri 
Kundu, Shri Samarendra 
Kureel, Shri Jwala Prasad 
Kureel, Shri R. L.
Kushwaha, Shri Ram Narerii 
Lahanu Shidava Kom, Shri 
Lalu Prasad, Shri 
Limaye, Shri Madhu 
Mahala, Shri K. L.
Mahale, Shri Hari Shankar 
Mahata, Shri C- R.
Mahi Lai, Shri 
Mahishi, Dr. Sarojini 
Maiti, Shrimati Abha 
Malhotra, Shri Vijay Kumar 
Malik, Shri Mukhtiar Singh 
Mallick, Shri Kama Chandra 
Mandal, Shri B. P.
Mandal, shri Dhanik Lai 
Mandal, Shri Mukunda 
Mangal Deo, Shri 
Mankar, Shri Laxman Rao 
Mathur, Shri Jagdish Prasad 
Mayathevar, Shri K.
Meerza, Shri Syed Kazim Ali 
Mehta, Shri Prasannbhai 
Mhalgi, Shri R. K.
Miri, Shri Govind Ram 
Mishra. Shri Janeshwar 
Modak, Shri Bijoy 
Mohanarangam, Shri Ragavalu 
Mohd. Hayat Ali, Shri 
Mohinder Singh, Shri 

Mondal, Dr, Bijoy 
Mritunjay Prasad, Shri 
Mukherjee, Shri Samar 
Multan Singh, Chaudhary 
Munda, Shri Govinda 
Munda, Shri Karia 
Murugaiyaa, Shri S. G.
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Murugesan, Shri A.
Nahar, Shri Bijoy Singh 
Nahata, Shri Amrit 
Nair, Shri M. N. Govindan 
Nayak, Shri Laxrni Narain 
Nayar, Dr. Sushila 
Negi, Shri T. S.
Onkar Singh, Shri 
Oraon, Shri Lalu 
Pajanor, Shri A. Bala 
Pandey, Shri Ambika Prasad 
Pandeya, Dr. Laxminarayan 
Pandit, Dr. Vasant Kumar 
Paraste, Shri Dalpat Singh 
Parmai Lai, Shri 
Parmar, Shri Natvrarlal B. 
Farthasarathy, Shri P.
Paswan, Shri Ram Vilas 
Patel, Shri Dharmasinhbhai 
Patel, Shri H. M.
Patel, Km. Maniben Vallabhbhai 
Patel, Shri Meetha Lai 
Paticter, Shri Rameshwar 
Patil, Shri Balasaheb Vikhe 
Patil, Shri Chandrakant 
Patil, Shri S. D.
Patnaik, Shri Biju 
Patnaik, Shri Sivaji 
Patwary, Shri H. L.
Periasamy, Dr. P. V.
Fhirangi Prasad, Shri 
Pipil, Shri Mohan Lai 
Pradhan, Shri Amar Roy 
Pradhan, Shri Pabitra Mohan 
Raghavendra Singh. Shri 
Raghavji, Shri 
Raghu Ramais'i, Shri K.
Rahi, Shri Ram Lai 
Rai, Shri Gauri Shankar 
Rai, Shri Narmada Prasad 
Rai, Shri Shiv Ram 
Raj Keshar Singh, Shri 
Raj Narain, Shxi

Rajan, Shri K. A.
Rajda, Shri Ratansinh 
Rakesh, Shri R. N.
Ram, Shri R  D.
Ram Charan, Shri
Ram Dhan, Shri
Ram Gopal Singh, Chaudhury
Ram Kinkar, Shri
Ram Kishan, Shri
Ram Murti, Shri
Ram Sagar, Shri
Ramachandran, Shri P.
Ramalingam, Shri P. S.
Ramapati Singh, Shri

Ramaswamy, Shri &
Ramdas Singh, Shri 
Ramji Singh, Dr.
Ramjiwan Singh, Shri 
Ramoowalia, Shri Balwant Singh 
Rangnekar, Shrimati Ahilya P. 
Ranjit Singh, Shri 
Rathor, Dr. Bhagwan Dass 
Ravindra Pratap Singh. Shri 
Rodrigues, Shri Rudolph 
Rothuama, Dr. R.
Roy, Shri A. K.
Roy, Dr. Saradish 
Saeed Murtaza, Shri 
Saha, Shri A. K.
Saha, Shri Gadadhar 
Sahoo, Shri Ainthu 
Sai, shri Lanang

Sai, Shri Narhari Prasad Sukhdeo 
Saini, Shri Manohar Lai 
Samantasinhera, Shri Padmacharan 
Sanyal, Shri Sasankasekhar 
Sar&n, Shri Daulat Ram 
Sarangi, Shri R. P.
Sarda, Shri S. K.
Sardar, Shri Mahendra Narayan 
Sarkar, Shri & K,
Sorsonia, Shri Shiv Narain
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Satapathy, Shri Devendra 
Satya Deo Singh, Shri 
Sen, Shri Robin 
Shah, Shri D. P.
Shah, Shri Surath Bahadur 
Shaiza, Shrimati Rano M.
Shakya, Dr. Mahudeepak Singh 
Shanti Devi, Shrimati 
Sharma, Shri Jagannath 
Sharma, Shri Rajendra Kumar 
Sharma, Shri Yagy* DaU 
Shastii, Shri Bhanu Kumar 
Shastri, Shri Ram Dhari 
Shastri, Shri Y. P.
Shejwalkar, Shri N. K.
Sheo Narain, Shri 
Sher Singh, Prof.
Sheth, Shri Vinodbhai B.
Shiv Sampati Ram, Shri 
Shrikrishna Singh, Shri 
Shukla, Shri Madan Lai 
Singh, Dr. B. N.
Singha, Shri Sachindralal 
Sinha, Shri C. M.
Sinha, Shri H. L. P.
Sinha, Shri M. P.
Sinha, Shri Purnanarayan 
Sinha, Shri Satyendra Narayan 
Somani, Shri Roop Lai 
Somasundaram, Shri S. D. 
Sukhendra Singh, Shri 
Suman, Shri Ramji Lai 
Suman, Shri Surendra Jha 
Suraj Bhan, Shri 
Surya Narain Singh, Shri
Swamy, Dr. Subramaniam 
Swatantra, Shri Jagannath Prasad 
JTalwandi, Shri Jagdev Singh 
Tan Singh, Shri 
Tej Pratap Singh, Shri 
Thakur, Shri Aghan Singh 
Tirkey, Shri Pius

Tiwari, shri Brij Bhushaa 
Tiwary, Shri D. N.
Tiwary, Shri Madan 
Tiwary, Shri Ramanand 
Tohra, Shri G. S.
Tripathi, Shri Madhav Prasad 
Ugrasen, Shri
Vajpayee, Shri Atal Bihari 
Varma, Shri Ravindra 
Vasisht, Shri Dharma Vir 
Verma, Shri Brijlal 
Verma, Shri Hargovind 
Verma, Shri R, L. P.
Verma, Shri Sukhdeo Prasad 
Visvanathan, Shri C. N.
Yadav, Shri Hukmdeo Narain 
Yadav, Shri Jagdambi Prasad 
Yaduv, Shri Narsingh 
Yadav, Shri Ramji Lai 
Yadav, Shri Sharad 
Yadav, Shri Vinayak Prasad 
Yadava, Shri Roop Nath Singh 
Yadvendra Dutt, Shri 
Yuvraj, Shri 
Zulfiquarullah, Shri

NOES 
Ashan Jafri, Shri 
Ankineedu, Shri Maganti 
Ankineedu Prasada Rao, Shri 
Arunachalam, Shri M.
Barua, Shri Bedabrata 
Basu, Shri Dhirendranath 
Bhakta, Shri Manoranjan 
Bonde, Shri Nanasahib 
Borooah, Shri D. K.
Burman, Shri Kirit Bikram Deb.- 
Chavan; Shrimati p.
Chavan, Shri Yeshwantrao 
Chikkalingiah, Shri K.
Dabhi, Shri Ajitsingh 
Damor, Shri Somjibhai 
Dasappa, Shri Tulsidas
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JDeo, Shri V. Kishore Chandra S. 
Desai, Shri Hitendra 
Engti, Shri Biren 
Garni t, Shri Chhitubhai 
George, Shri A. C.

> Gode, Shri Santoshrao 
Cromango, Shri Giridhar 

«Gopal, Shri K.
Cotkhinde, Shri Annasaheb 
Hande. Shri V. G.

Haren Bhumij, Shri 
. Jeyalakshmi, Shrimati V.

Kadam, Shri B. P.
Kadannappalli, Shri Ramachandran 
Kamakshaiah, Shri D.

Karan Singh, Dr.
Khan, Shri Ismail Hossaiti 

Kidwai, Shrimati Mohsinu 

Kolur, Shri Rajshekhar 
Ko?.alrain, Shri K. T.

Kunhambu, Shri K.
Lakkappa, Shri K.

Laskar, Shri Nihar 
Mallanna, Shri K.

Mallikarjun, Shri

Mane, Shri Rajaram Shankarrao

Mavalankiar, Prof. P. G.

Mirdha, Shri Nathu Ram 

Mishra, Shri G. S-
Murthy, Shri M. V. Chandrashekhara 

Naidu, Shri P. Rajagopal 

Naik, Shri S. H- 

Naik, Shri V. P.
Narayana, Shri K. S.

Patel, Shri Ahmed M.
Patil, Shri S. B.

Pertin, Shri Bakin 
Poojary, Shri Janardtiana 
Pradhani, Shri K.
Pullaiah, Shri Darur 

Qureshi, Shri Mohd. Shafl 

Rjchaiah, Shri B.

Ramalingam, Shri N. Kudanthai 

Rao, Shrimati B. Radhabai Ananda 

Rao, Shri J. Rameshwar 
Rao, Shri M. S. Sanjeevi 

Rao, Shri M. Satyan*arayan 
Rathawa, Shri Amarsinh V.

Ravi, Shri Vayalar 

Reddi, Shri G. S.

Reddy, Sh’ i G. Narsimha 

Reddy, Shri K. Brahmananda 

Reddy, Shri K. Vijayy Bhaskara 

Reddy, Shri M. Ram Gop»l 

Rt-ddy, Shri P. Bayappa 

Reddy, Shri S. R.
Roy, Dr. Saradish 

Sathe, Shri Vasant 
Seyid Muhammad, Dr. V. A.

Shankar Dev, Shri 

Stephen, Shri C. M.
Subramaniam, Shri C.

Sunna Sahib. Shri A.
Swaminathan, Shri R. V.
Thakur, Shri Krishnarao 

Thomas, Shri Skariah 

Thorat, Shri Bhausaheb 

Tombi Singh, Shri N.

Tulsiram, Shri V.
Veerabhadrappa, Shri K. S. 
Venkataraman, Shri R. 
Venkatareddy, Shri P.
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MR. SPEAKER: Subject to correc-
tion, the result* of the division is:

Ayes — 314;
Noes — 88

The motion is carried by a majority 
of the total membership of the House 
and by a majority of not less than 
iwo-thirds of the Members present and 
voting.

The motion was adopted.

Clause 45 was added to the Bill.
SHRI VASANT SATHE: Now iet is 

Xjo to the referendum.
Clause 47

MR. SPEAKER: I am not clearing
the lobbies again.

I will now put Clause 47 to the vote 
of the House. This being a Constitu
tion (Amendment) Bill, voting has to 
i:e by Division.

The question is:
“That Clause 47 stand part of the

Bill.”
The Lok Sabha divided:

Division No. 29]

AYES
[12.03 hrs.

Abdul Lateef, Shri 
Agrawal, Shri Satish 
Ahuja Shri Subhash 
Alhaj, Shri M. A. Hannan 
Amat, Shri D.
Amin, Prof. R. K.
Anbalagan, Shri P.
Ansari, Shri Faquir All 
Argal, Shri Chhabiram

Arif Beg Shri 
Arunachalam, Shri V.
Asokaraj, Shri A.
Bagri, Shri Mani Ram 
Bahuguna, Shrimati Kamala 
Bairagi, Shri Jena 
Bal, Shri Pradyumna 
Balak Ram Shri 
Bal :ir Sinijh, Chowdhry 
Buldev Prakash, Dr.
Banatwalla, Shri G. M.
Barman. Shri Palas
Basappa, Shri Kondajji
Basu. Shri Chitta
Buteshwar Hemram, Shri
Berwa. Shri Ram Kanwar
Bhagat Ram, Shri
Bhanwar, Shri Bhagirath
Bharat Bhushan, Shri
Bhattacharya. Shri Dinen
Bhattacharyya, Shri Shyamaprasanna
Birendra Prasad Shri
Borole, Shri Yashwant
Bosu. Shri Jyotirmoy
Brahm Perkash, Chaudhury
Brij Raj Singh, Shri
Chakravarty, Prof. Dilip
Chand Ram, Shri
Chandan Singh, Shri
Chandra Shekhar, Shri
Chandra Shekhar Singh, Shri
Chandra Pal Singh, Shri
Chandravati, Shrimati
Chatterjee Shri Somnath
Chaturbhuj, Shri
Chaturvedi, Shri Shambhu Nath
Chaudhry, Shri Ishwar

♦The following Members also recorded their votes:
AYES: Sarvashri Laljibhai, Narendra Singh. Dinen Bhattacharya, Charan 

Narzory. Tridib Chaudhuri, Shrimati Parvathi Krishnan and Shrimati 
Akbar Johan Begum;
NOES: Sarvashri George Mathew, T. S. Shrangare, p. V. G. Raju, K  
Ramamurthy «nd L. K. Doley.
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Chaudhuri, Shri Tridib 
Chaudhury, Shri Rudra Sen 
Chauhan, Shri Nawab Singh 
Chavda Shri K. S.
Chhetri, Shri Chhatra Bahadur 
Chowhan, Shri Bharat Singh 
Dandavate, Prof. Madhu 
Danwe, Shri Pundalik Hari 
Das, Shri S. S- 
Das, Shri R. P.
Dasgupta Shri K. N.
Dave, Shri Anant 
Dawn, Shri Raj Krishna 
Dfesai, Shri Dajiba 
Desai, Shri Morarji 
Deshmukh, Shri Nanaji 
Deshmukh, Shri Ram Prasad 
Dhandayuthapani, Shri V.
Dhara Shri Sushil Kumar 
Dhillon, Shri Iqbal Singh 
Dhurve, Shri Shyamlal 
Digvijoy Narain Singh, Shri 
Durga Chand, Shri 
Dutt, Shri Asoke Krishna 
Fazlur Rahman, Shri 
Fernandes Shri George 
Ganga Bhakt Singh, Shri 
Ganga Singh, Shri 
Gattani, Shri R. D.
Ghosal, Shri Sudhir 
Godara, Ch. Hari Ram Makkasar 
Gore, Shrimati Mrinal 
Goswami Shrimati Bibha Ghosh 
Gowda, Shri S. Nanjesha 
Goyal, Shri Krishna Kumar 
Guha, Prof. Samar 
Gulshan, Shri Dhanna Singh 
Gupta, Shri Kanwar Lai 
Haider, Shri Krishna Chandra 
Harikesh Bahadur Shri 

Hazari, Shri Ram Sewak 

Heera Bhai, Shri 
Hukam Ram, Shri

Inder Singh, Shri 
Jagannathan, Shri S.
Jagjivan Ram, Shri 
Jain Shri Kacharulal Hemraj 
Jain, Shri Kalyan 
Jain, Shri Nirmal Chandra 
Jaiswal, Shii Anant Ram 
Jasrolia. Shri Baldev Singh 
Joshi. Dr. Murli Manohar 
Kachw..i. Shri Hukam Chand 
K:.'io Sh i 
Kailash Prakash, Shri 
Kakade, Shri Sambhajirao 
Kaldate, Dr. Bapu 
Kamath, Shri Hari Vishnu 
Kamble, Shri B. C.
Kannan, Shri P.
Kapoor Shri L. L.
Kar, Shri Sarat 
Kasar, Shri Amrut 
Kaushik, Shri Purushottam 
Khalsa, Shri Basant Singh 
Khan, Shri Ghulam Mohammad 
Khan, Shri Kunwar Mahmud Ali 
Khrime, Shri Rinching Khandu 
Kishore Lai, Shri 
Kisku, Shri Jadunath 
Kolanthaivelu, Shri R.
Krishan Kant, Shri 
Kundu, Shri Samarendra 
Kureel, Shri Jwala Prasad 
Kureel. Shri R. L.
Kushwaha, Shri Ram Naresh 
Lahanu Shidava Korn, Shri 
Lalji Bhai, Shri 
Lalu Prasad, Shri 
Limaye, Shri Madhu 
Mahala, Shri K. L.
Mahale, Shri Hari Shankar 
Mahata, Shri C. R.

Mahi Lai, Shri 
Mahishi, Dr. Sarojini 

Maiti, Shrimati Abha
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Malbotra, Shri Vijay Kumar 
Malik Shri Mukhtiar Singh 
Mallick, Shri Rama Chandra 
Mandal Shri B. P.
Mandal, Shri Dhanlk Lai 
Mandal, Shri Mukunda 
Mangal Deo, Shri 
Mankar. Shri Laxman Rao 
Mathur, Shri Jagdish Prasad 
Mavalankar, Prof. P. G. 
Mayathevar, Shri K.
Meerza, Shri Syed Kazim Ali 
Mehta, Shri Prasannbhai 
Mhalgi, Shri R. K.
Miri, Shri Govind Ram 
Mishra, Shri Shyamnandan 
Modak. Shri Bijoy 
Mohanarangam, Shri Ragavalu 
Mondal, Dr. Bijoy 
Mritunjay Prasad, Shri 
Mukherjee, Shri Samar 
Multan Singh, Chaudhary 
Munda, Shri Govinda 
Munda, Shri Karia 
Nahar, Shri Bijoy Singh 
Nahata, Shri Amrit 
Nayak, Shri Laxmi Narain 
Nayar, Dr. Sushila 
Negi. Shri T. S.
Onkar Singh, Shri 
Oraon, Shri Lalu 
Pajanor, Shri A. Bala 
Pandey, Shri Ambika Prasad 
Pandeya, Dr. Laxminarayan 
Pandit, Dr. Basant Kumar 
Paraste, Shri Dalpat Singh 
Parmai Lai, Shri 
Parmar, Shri Natwarlal B. 
Parthasarthy, Shri P.
Paswan, Shri Ram Vilas 
Patel, Shri Dharmasinhbhai 

Patel, Shri H. M.
Patel, Shri Meetha Lai

Patidar, Shri Rameshwar 
PatU, Shri Balasheb Vikhe 
Patil. Shri Chandrakant 
Patil, Shri S. D.
Patnaik. Shri Biju 
Patnaik, Shri Sivaji 
Periasamy, Dr. P. V.
Phirangi Prasad, Shri 
Pradhan, Shri Amar Roy 
Pradhan, Shri Pabitra Mohan 
Raghavendra Singh, Shri 
Raghavji, Shri 
Raghu Ramaiah, Shri K.
Rahi, Shri Ram Lai 
Rai, Shri Gauri Shankar 
Rai, Shri Narmada Prasad 
Rai, Shri Shiv Ram 
Raj Keshar Singh, Shri 
Raj Narain, Shri 
Rajda, Shri Ratansinh 
Rakesh, Shri R. N- 
Ram, Shri R. D.
Ram Charan, Shri
Ram Dhan, Shri
Ram Gopal Singh, Chaudhury
Ram Kinkar, Shri
Ram Kishan, Shri
Ram Murti, Shri
Ram Sagar, Shri
Ramchandran, Shri P.
Ramalingam, Shri P. S.

Ramapati Singh, Shri 
Ramaswamy, Shri S.
Ramdas Singh. Shri 
Ramji Singh Dr.
Ramjiwan Singh, Shri 
Ramoowalia, Shri Balwant Singh 
Rangnekar, Shrimati Ahilya P. 
Ranjit Singh, Shri 
Rathor, Dr. Bhagwan Dass 
Ravindra Pratap Singh, Shri 
Rodrigues, Shri Rudolph 
Rothuama, Dr. R.
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Roy, Dr. Saradish 
Saeed Murtza, Shri 
Saha, Shri A.. K.
Saha, Shri Gadadhar 
Sahoo, Shri Ainthu 
Sai, Shri Larang
Sai, Shri Narhari Prasad Sukhdeo 
Saini, Shri Manohar Lai 
Samantasinhera,, JGhri Padmacharan 
Sanyal, Shri Sasankasekhar 
Sarangi, Shri R. P.
Sarda, Shri S. K.
Sardar, Shri Mahendra Narayan 
Sarkar, Shri S. K.
Sarsonia, Shri Shiv Narain
Satapathy, Shri Devendra
Satya Deo Singh. Shri
Sayian Wala, Shri Mohinder Singh
Sen, Shri Robin
Shah, Shri D. P.
Shah, Shri Surath Bahadur 
Shaiza, Shrimati Rano M.
Shakya. Dr. Mahadeepak Singh 
Shanti Devi, Shrimati 
Sharma, Shri Jagannath 
Sharma, Shri Rajendra Kumar 
Sharma. Shri Yagya Datt 
Shastri, Shri Bhanu Kumar 
Shastri. Shri Ram Dhari 
Shastri, Shri Y. P.
Shejwalkar, Shri N. K.
Sheo Narain, Shri 
Sher Singh, Prof.
Sheth, Shri Vinodbhai B.
Shiv Sampati Ram, Shri
Shrikrishna Singh, Shri
Sukla, Shri Chimanbhai H. (Rajkot)
Shukla, Shri Madan Lai
Singh, Dr. B. N.
Sing ha, Shri Sachindralal 
Sinha, Shri C. M.
Sinha, Shri M. P.

Sinha, Shri Purnanaryan

Sinha, Shri Satyendra Narayan . 
Somani. Shri Roop Lai 
Somasundaram, Shri S. D. 
Sukhendra Singh, Shri 
Suman, Shri Ramji Lai 
Suman, Shri Surendra Jha 
Suraj Bhan, Shri 
Surya Narayan Singh, Shri 
Swamy, Dr. Subramaniam 
Swatantra, Shri Jagnnaih Prasad 
Talwandi, Shri Jagdev Singh 
Tan Singh, Shri 
Tej Pratap Singh Shri 
Thakur. Shri Aghan Singh 
Tirkey, Shri Pius 
Tiwari. Shri Brij Bhushan 

Tiwary. Shri D. N.
Tiwary. Shri Madan 

Tiwary. Shri Ramanand 

Tohra. Shri G. S..
Tripathi. Shri Madhav Pra?;ul 
Ugrasen. Shri 
V'ajpayee. Shri Atal Bihari 

Varma, Shri Ravindra 
Verma, Shri Brijlal 

Verma. Shri HargoVind 
Verma, Shri R. L. P.

Verma, Shri Sukhdeo Prasad 

Visvanathan, Shri C. N.
Yadva, Shri Hukmdeo Narain 
Yadav, Shri Jagdambi Prasad 
Yadava. Shri Narsingh 
Yadav, Shri Ramji Lai 
Yadav, Shri Sharad 
Yadav, Shri Vinayak Prasad 
Yadava, Shri Roop. Nath Sin*l» 
Yadvendra Dutt, Shri 
Yuvraj, Shri
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NOES ..

Ahsan Jafri, Shri 
tfAkbar Jahan Begum, Shrimati 
Ankineedu, Shri Maganti 
Ankineedu Prasada Rao. Shri 
Arunachalam, Shri M. 
Balakrishniah, Shri T.
Barrow, Shri A. E. T.
Barua, Shri Bedabrata 
Basu, Shri Dhirendranath 
Bhakta. Shri Manorajan 
Bonde, Shri Nanasahib 
Borooah, Shri D. K.
Burman, Shri Kirit Bikram Deb 
Charan Narzary, Shri 
Chavan, Shrimati P.
Chavan, Shri Yeshwantrao 
Chikkalingiah, Shri K.
Dabhi, Shri Ajitsinh 
Damor, Shri Somjibhai 
Dasappa, Shri Tulsidas 
Deo, Shri P. K.
Deo, Shri V. Kishore Chandra S. 
Desai, Shri Hitendra 
Doley. Shri L. K.
Engti, Shri Biren 
Gamit, Shri Chhitubhai 

'George, Shri A. C.
Gode, Shri Santoshrao 
Gomango, Shri Giridhar 
Gopal, Shri K.
Gotkhinde, Shri Annasaheb 
Har«n Bhumij, Shri 
Jeyalakahmi, Shrimati V.
Kadam. Shri B. P.
Kadannappaili, Shri Ramachandran 
Kamakshaiah, Shri D.
Karan Singh, Dr.
Khan, Shri Ishmaii Hossain 
Kldwai, Shrimati Mohaina 

Kolur, Shri Racshjkhar

Kosalram, Shri K. T.
Kunhambu, Shri K.
Lakkappa, Shri K.

Laskar, Shri Nihar 

Mallanna, Shri K.
Mallikarjun, Shri 
Mane, Shri Rajarem Shankarraa 
Mathew, Shri George 
Mirdha, Shri Nathu Ram 
Mishra, Shri G. S.
Murthy, Shri M. V. Chandrasht'kharar 
Murugesan, Shri A.
Naidu, Shri P. Rajagopal 
Naik. Shri S. H.
Naik, Shri V. P.
Narayana. Shri K. S.
Patel, Shri Ahmed M.
Patil, Shri S. B. 
ttPatwary, Shri H. L.
Pertin, Shri Bakin 
Poojary, Shri Janardhana

Pradhani, Shri K.
Pullaiah, Shri Darur
Qureshi, Shri Mohd. Shafi . -
Rachaiah, Shri B.
Raju, Shri P. V. G.
Ramamurthy, Shri K.
Rao, Shrimati B. Radhabai Anand* 
Rao, Shri J. Rameshwar 
Rao, Shri M. S. Sanjeevi 
Rao, Shri M. Satyanarayaa 
Rathawa, Shri Amarsinh V.
Ravi, Shri Vayalar 
Reddi, Shri G. S.

Reddy, Shri G. Narsimha 
Reddy, Shri K. Brahmananda 
Reddy, Shri K. Obul 

Reddy, Shri K. Vijaya Bhaskar* 
Reddy, Shri M. Ram Gopal 
Reddy, Shri P. Bayappa

ttWrongly voted for NOES.
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Boy. Shri Saugata 
Sathe, Shri Vasant 
35eyid Muhammad, Dr. V. A.
-Shankar Dev, Shri 
Shrangare. Shri T. S.

’Stephen, Shri C. M.
Subramaniam, Shri C.
Sunna Sahib, Shri A.

‘Swaminathan, Shri R. V.
"Tbakur, Shri Krishnaran 
Thorat. Shri Bhausaheb 
Tombi Singh, Shri N.

' Tulsiram, Shri V.
Veerabhadrappa. Shri K. S. 
Venkataraman, Shri R.
Venfcatareddy. Shri P.

MR. SPEAKER: Subject to correc
tion, the result* of the division is: 

Ayes: 299;
Noes: 97.

The motion is carried by a majoriiy 
•«f the total membership of the 4oi;se 
jmrt bv a majority of not less thwn 
two-thirds of the Members present 

■ and voting.
The motion tcan adopted.

Clause 47 wag added to the Bill.

MR. SPEAKER: Now we come to
■the Clauses which may be put toge
ther to the House for special majority 
i>y division.

The question is:
“That Clauses 4 to 7,

Clause 10, 
riauses 12 to 14,

Clause 15 as amended, 
Clauses 18 to 20,
Clause 21 as amended, 
Clause 22 as amended, 
Clauses 2a to 2S,
Clause 26 as amended. 
Clauses 27 to 34,
Clause 38,
Clause 37,
Clause 39,
Caluse 40,
Clause 41, as amended. 
Clause 42 
Clause 43,
Clause 40,
Clause 48,
Clause 48, 

and Clause l, as amended, 
stand part of th« Bill."

The Lok Sabha divided: 

Division No. 30] [18.95 hrs.

AYES

Abdul Laleef. Shri
Agrawal. Shri Satish
Ahsan Jafri. Shri
Ahuja. Shri Subhash
Akbar Jahan Begum. Shrimati
Alhaj. Shri M. A. Hannan >
Amat. Shri D.
Amin. Prof R. K.
Anbalagan. Shri P.
Ankineedu, Shri Maganti 
Anklne*du Prasada Ran. Shri 
Ansari. Shri Faquir Ali

"The following Member',, also recorded their votes:
AYES: Sarvshri Janeshwar Mishra. ZulflQuarulla. H. L P. Sinha, 
Motibhal R. Chaudhary. Daulat Ram Saran. Narendra Singh. Dharma Vlr 
Vashist, H. L. Patwary, Km. Maniben Vallabhbhai Pate’. Shrimati Akbar 
Jahan Begum and Sarvshri Mohd. Shamsul Hasan Khan, Mohd. Hayat 
Ali and Gangadhar Appa Rurande;

*Jf)ES: Shri N. Sreekantan Xair
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Argal, Shri Chhabirnm 
Arif Beg, Shri 
Arunachalam, Shri M- 
Arunachalam, Shri V.
Asokaraj, Shri A.
Bagri, Shri Mani Ram 
Bahuguna, Shrimati Kamala 
Bairagi. Shri Jena 
Bal, Shri Pradyumna 
Balak Ram, Shri 
Balbir Singh, Chowdhry 
Baldev Prakash. Dr.
Banatwalla, Shri Or. M.
Burma n, Shri Palas 
Barrow, Shri A. E. T.
Basappa. Shri Kondajji
Basu. Shri Chitta
Basu. Shri Dhirendranath
Bateshwar Hemram. Shri
Berwa. Shri Ram Kanwar
Bhagat Ram, Shri
Bhakta, Shri Manoranjan
Bhanwar, Shri Bhagirath
Bharat Bhushan, Shri
Bhattacharya, Shri Dinen
Bhattacharyya, Shri Shyamapra».mna
Birendra Prasad. Shri
Bonde. Shri Nanasahib
Barole, Shri Yashwant
Borooah, Shri D. K.
Bosu, Shri Jyotirmoy 
Brahm Perkash, Chaudhury 
Brij Raj Singh, Shri 
Burande, Shri Gangadhar Appa 
Burman, Shri Kirit Bikram Deb 
Chakravarty, Prof. Dilip 
Chand Ram, Shri 
Chandan Singh, Shri 
Chandra Shekhar, Shri 
Chandra Shekhar Singh, Shri 
Chandra Pal Singh, Shri 
Chandivppan, Shri C. K. 
Ohandravati, Shrimati 
2571 L S -3

Charan Narzary, Shri 
Chatterjee, Shri Somnath 
Chaturbhuj, Shri 
Chaturvedi, Shri Shambhu Nath 
Chaudhary, Shri Motibbai R. 
Chaudhry, shri Ishwar 
Chaudhuri, Shri Tridib 
Chaudhury, Shri Rudra Sen 
Chauhar., Shri Nawab Singh 
Chavan, Shrimati p.
Chavan, Shri Yeshwantrao 
Chavda, Shri K. S.
Chhetri, Shri Chhatra Bahadur 
Cbowhan, Shri Rharat Singh 
Dabhi( Shri Ajitsinh 
Damor, Shrj Somjibhai 
Dandavate, Prof. Madhu 
Danwe, Shri Pundalik Hari 
Das, Shri S. S.
Das, Shri R. P.
Dasappa, Shri Tulsidas 
Dasgupta, Shri K. N.
Dave, Shri Anant 
Dawn, Shri Raj Krishna 
Deo, Shri P. K.
Doo, Shri V/ Kishore Chandra S. 
Desai, Shri Dajiba 
Desai, Shri Hitendra 
Desai. Shri Morarji 
Deshmukh, Shri Nanaji 
Deshmukh, Shri Ram Prasad 
Dhandayuthapani, Shri V.
Dhara, Shri Sushi 1 Kumar 
Dhillon, Shri Iqbal Singh 
Dhurve, Shri Shyamlal 
Digvijoy Narain Singh, Shri 
Durga Chand, Shri 
Dutt Shri Asoke Krishna 
Fazlur Rahman, Shri 
Fernandes. Shri George 
Gamit, Shri Chhitubhai 
Ganga Bhakt Singh, Shri 
Ganga SIhgh, Shri 
Gattani, Shri R. D.
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George, Shri A. C.
Ghosal, Shri Sudhir 
Godara, Ch. Hari Ram Makkasar 
Gode, Shri Santoshr*o 
Gomango, SKri Giridhar 
Gopal, Shri K.
Gore, Shrimati Mrinai 
Goswami, Shrimati Bibha Ghosh 
Gotkhinde, shri Annasaheb 
Gowda, Shri S. Nanjesha 
Goyal, Shri Krishna Kumar 
Guha, Shri Samar 
Gulshan, Shri Dhanna Singh 
Gupta, *Sliri Kanwar Lai 
Haider, Shri Krishna Chandra 
Haren Bhumji, Shri 
Harikesh Bahadur, Shri 
Hazari, Shri Ram Sewak 
Heera Bhai, Shri 
Hukam Ram, Shri 
Inder Singh, Shri 
Jagannathan, Shri S.
Jagjivan Ram, Shri
Jain, Shri Kacharulal Hemr»j
Jain, Shri Kalyan
Jain, Shri Nirmal Chandra
Jaiswal, Shri Anant Ram
Jasrotia, Shri Baidev Singh
Jeyalakshmi, Shrimati V.
Joshi, Dr. Murli Manohar 
Kachwai, Shri Hukam Chand 
Kadam, Shri B. P.
Kadannappalli, Shri Ramachandran 
Kaiho, Shri 
Kailash Prakash, Shri 
Kakade, Shri Sambhajirao 
Kaldate, Dr. Bapu 
Kamakshaiah, Shri D.
Kamath, Shri Hari Vishnu 
Ramble, Shri B. C.
Kannan, Shri P.
Kapoor, Shri L. L.
Kar, Shri Sarat 
Karan Singh, Dr.

Kasar, Shri Amrut 
Kaiuhik, Shri purushottam 
Khalsa, Shri 'Basant Singh 
Khan, Shri Ghulam Mohammad 
Khan, Shri Ismail Hossain 
Khan, Shri ICunwar Mahmud All 
Khan, Shri Mohd. Shamsul Hasan 
Kidwai, shrimati Mohsina 
Khrime, Shri Rinching Khandu 
Kishore Lai, Shri 
Kisku, Shri Jadunath 
Kodiyan, Shri P. K.
Kolanthaivelu, Shri R.
Kolur, Shri Rajshekhar 
Kosalram, Shri K. T.
Krishan Kant, Shri 
Krishnan, Shrimati Parvati 
Kundu, Shri Samarendra 
Kunhambu, Shri K.
Kureel. Shri Jwala Prasad 
Kureel, Shri R. L.
Lahanu Shidava Kom, Shri 
Lakkappa, Shri K. 
Lakshminarayanan, Shri M. R. 
Lalji Bhai, Shri 
Lalu Prasad, Shri 
Laskar, Shri Nihar 
Limaye, Shri Madhu 
Mahala, Shri K. L.
Mahale, Shri Hari Shankar 
Mahata, Shri C. R.
Mahi Lai, Shri 
Mahishi, Dr. Sarojini 
Maiti, Shrimati Abha 
Malhotra, Shri Vijay Kumar 
Malik, Shri Mukhtiar Singh 
Mallanna, Shri K.
Mallick, Shri Rama Chandra 
Mallikarjun, Shri 
Man dal, Shri B. P.
Mandal, Shri Mukunda 
Mangal Deo, Shri 
Mankar, Shri Laxman Rao 
Mathew, Shri George
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Mathur, Shri Jagdish Prasad 
Mavalankar, Prof. p. G.
Mayathevar, Shri K.
Meerza, Shri Syed Kazim Ali 
Mehta, Shri Prasrannbhai 
Mhalgi, Shri R. K.
Mirdha, Shri Nathu Bam 
Miri, Shri Govmd Bam 
Mishra, Sliri G. &
Mishra, Shri Janeshwar
Mishra, Shri Shyamnandan
Modak, Shri Bijoy
Mohanarangam, Shri Ragavalu
Mohd. Hayat Ali, Shri
Mondal, Dr. Bijoy
Mritunjay Prasad, Shri
Mukherjee, Shri Samar
Multan Singh, Chaudhary
Munda, Shri Govinda
Munda, Shri Karia
Murthy, Shri M. V. Chandrashekhara
Murugaiyan, Shri S. G.
Murugesan, Shri A.
Nahar, Shri Bijoy Singh 
Naidu, Shri p. Rajagopal 
Naik, Shri S. H.
Naik, Shri V. P.
Nair, Shri M. N. Govindan 
Narayana, Shri K. S.
Narendra Singh Shri 
Nayak, Shri Laxmi Narain 
Nayar, Dr. Sushila 
Negi, Shri T. S.
Onkar Singh, Shri 
Oraon, Shri Lalu 
Pajnor, Shri A. Bala 
Panday, Shri Ambika Prasad 
Pandeya, Dr. Laxminarayan 
Pandit, Dr. Vasant Kumar 
Paraste, Shri Dalpat Singh 
Parmai Lai, Shri 
Parmar, Shri Natwarlal B. 
Parthasarathy, Shri P,

Paswan, Shri Ram Vilas 
Patel, Shri Ahmed M.
Patel, Shri Dharmasinhbhai 
Patel, Shri H. M.
Patel, Km. Maniben VaUabhbhai 
Patel, Shri Meetha Lai 
Patidar, Shri Rameshwar 
Patil, Shri Balasaheb Vikhe 
Patil, Shri Chandrakant 
Patil, Shri S. B.
Patil, Shri S. D.
Patnaik, Shri Biju 
Patnaik, Shri Sivaji 
Patwary, Shri H. L.
Periasamy, Dr. P. V.
Phirangi Prasad, Shri 
Pipil, Shri Mohan Lai 
Poojary, Shri Janardhana 
Pradhan, Shri Amar Roy 
Pradhan, Shri Pabitra Mohan 
Pradhani, Shri K.
Pullaiah, Shri Darur 
Qureshi, Shri Mohd. Shaft 
Rachaiah, Shri B.
Raghavendra Singh, Shri
Raghavji Shri
Raghu Ramaiah, Shri K.
Rahi, Shri Ram Lai 
Rai, Shri Gauri Shankar 
Rai, Shri Narmada Prasad 
Rai, Shri Shiv Ram 
Raj Keshar Singh, Shri 
Raj Narain, Shri 
Rajan, Shri K. A.
Rajda, Shri Ratansinh 
Rakesh, Shri R. N.
Ram, Shri R. D.
Ram Charan, Shri
Ram Dhan, Shri
Ram Gopal Singh, Chaudhury
Bam Kinkar, Shri
Ram Kishan, Shri
Ram Murti, Shri



7 i Constitution AUGUST 23, 1978 (45th Amdt.) Bill jZ

Ram Sagar, Shri 
Ramachandran, Shri P.
Ramalingam, Shri P. S.
Ramamurthy, Shri K.
Ramapati Singh, Shri 
Ramaswamy, Shri S.
Ramdas Singh, Shri 
Ramji Singh, Dr.
Ramjiwan Singh, Shri 
Ramoowalia, Shrj Balwant Singh 
Rangnekar, Shrimati Ahilya P.
Ranjit Singh, Shri
Rao, Shrimati B. Radhabhai Ananda
Rao, Shri J. Rameshwar
Rao, Shri M. S. Sanjeevi

Rao, Shri M. Satyanarayan 
Rathawa, Shri Amarsinh V. ‘ 
Rathor, Dr. Bhagwan Dass 
Ravi, Shri Vayalar 
Ravindra Pratap Singh, Shri 
Reddi, Shri G. S.
Reddy, Shri G. Narsimha 
Reddy, Shri K. Brahmananda 
Reddy, Shri K. Vijay Bhaskara 
Reddy, Shri M. Ram Gopal 
Reddy, Shri P. Bayappa 
Reddy, Shri S. R.
Rodrigues, Shri Rudolph 
Rothuama, Dr. R.
Roy, Shri A. K.

Roy, Dr. Saradish 
Roy, Shri Saugata 
Saeed Murtaza, Shri 
Saha, Shri A. K.
Saha, Shri Gadadhar
Sahoo, Shri Ainthu
Sai, Shri Narhari Prasad Sukhdeo
Sai, Shri Narhari Prasad
Saini, Shri Manohar Lai
Samantasinhera, Shri Padmacharan
Sanyal, Shri Sasansekhar
Saran, Shri Daulat Ram
Sarangi, Shri R. P.

Sarda, Shri S. K.
Sardar, Shri Mahendra Narayan 
Sarkar, Shri S. K.
Sarsonia, Shri Shiv Narain 
Satapathy, Shri Devendra 
Sathe, Shri Vasant 
Satya Deo Singh, Shri 
Satyanarayana, Shri Dronam Raju

Sayian Wala, Shri Mohinder Singh
Sen, Shri Robin
Seyid Muhammad, Dr. V. A.
Shah, Shri D. P 
Shah, Shri Surath Bahadur 
Shaiza, Shrimati Rano M- 
Shakya, Dr. Mahadeepak Singh 
Shankar Dev, Shri 
Shanti Devi, Shrimati 
Sharma, Shri Jagannath 
Sharma, Shri Rajendra Kun.ar 
Sharma, Shri Yagya Dutt 
Shastri, Shri Bhanu Kumar 
Shastri, Shri Ram Dhari 
Shastri, Shri Y. P.
Shejwalkar, Shri N. K.
Sheo Narain, Shri 
Sher Singh, Prof.
Sheth, Shri Tinodbhai B.
Shiv Sampati Ram, Shri 
Shrangare, Shri T. S.
Shrikrishna Singh. Shri 
Shukla, Shri Madan Lai 
Singh, Dr. B. N.
Singha, Shri Sachindralal

Sinha, Shri C. M.
Sinha, Shri H. L. P.
Sinha, Shri M. P.
Sinha, Shri Purnanarayan 
Sinha, Shri Satyendra Narayan 
Somani, Shri Hoop Lai 
Somasundram, Shri S. D.
Stephen, Shri C. M.
Subramaniam, Shri C.
Sukhendra Singh, Shri
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Suman, Shri Ramji La]
Suman, Shri Surendra Jha 
Sunna Shahib, Shri A.
Suraj Bhan, Shri 
Surya Narain Singh, Shri 
Swaminathan, Shri R. V.
Swamy, Dr. Subramanium 
Swatantra, Shri Jagannath Prasad 
Talwandi, Shri Jagdev Singh 
Tan Singh, Shri 
Tej Pratap Singh, Shri 
Thakur, Shri Aghan Singh 
Thakur, Shri Krishnarao 
Thomas, Shri Skariah 
Thorat, Shri Bhausaheb 
Tirkey, Shri Pius 
Tiwari, Shri Brij Bhushan 
Tiwary, Shri D. N.
Tiwary, Shri Madan 
Tiwary, Shri Ramanand 
Tohra, Shri G. S.
Tombi Singh, Shri N.
Tripathi, Shri Madav Prasad 
Tulsiram, Shri V.
Ugrasen, Shri 
Vajpayee, Shri Atal Bihari 
Varma, Shri Ravindra 
Vasisht, Shri Dharma Vir 
Veerbhadrappa, Shri K. S. 
Venkataraman, Shri R. 
Venkatareddy, Shri P.
Verma, Shri Brijlal 
Verma, Shri Hargovind 
Verma, Shri R. L. P.
Verma, Shri Sukhdeo Prasad 
Visvanathan, Shri C. N.
Yadav, Shri Hukmdeo Narain 
Yadav, Shri Jagdambi Prasad 
Yadav, Shri Narsingh

Yadav, Shri Ramji Lai 
Yadav, Shri Sharad 
Yadav, Shri Vinayak Prasad 
Yadava, Shri Roop Nath Singh 
Yadvendra Dutt, Shri 
Yuvraj, Shri 
Zulfiquarullah, Shri

NOES
Chikkalingaiah, Shri K.
Nair, Shri N. Sreekantan

MR. SPEAKER: Subject to correc
tion, the result* of the Division ij as 
follows:

Ayes: 405;

Noes: 2

The motion is carried by a majority 
of the total membership of the House 
and by a majority of not less than 
two-thirds of the Members present 
and voting.

The motion was adopted.
Clauses 4 to 7, 10, 12 to 14, 15 as 
amended, 16 to 20, 21 as amended, 22 
as amended, 23 to 25, 26 as amended, 
27 to 34, 36, 37, 39, 40, 41 as amended. 
42, 43, 46, 48, 49 and Clause 1 as 
amended were added to the B ill

MR. SPEAKER: The question is:

“That the Enacting Formula and 
the Title stand part of the Bill.”

The motion was adopted.
The Enacting Formula and the Title 

were added to the B ill

MR. SPEAKER: Now the Law
Minister to move for the Third 
Reading.

THE MINISTER OF LAW, JUSTICE 
AND COMPANY AFFAIRS (SHRI

*(i) The result of this Division applies to each of the Clauses 4 to 7,
10 12 to 14, 15 as amended, 16 to 20, 21 as amended, 22 as amended, 23 
to* 25, 26 as amended, 27 to 34, 36, 37, 39, 40, 41 as amended, 42, 43 46, 4& 
49, and Clause 1 as amended, separately.

(ii) The following Members also recorded their votes for AYES:
Sarvshrl Amrit Nahata, Ram Naresh Kushwaha and PVG Raju.
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SHANTI BHUSHAN): Sir, I beg to
move;

‘That the Bill, as amended, be 
passed.”
I do not have to make a long 

speech, except to express my grateful 
thanks to all the sections of the House 
who have supported the passing of 
this Bill; and we can only celebrate 
is as, a historic occasion, because this 
is only a humble effort to make the 
Constitution such which will help the 
people of this country in meeting 
their aspirations, in safeguarding 
their rights and in paving the way 
for a more glorious future for them
selves.

Sir, with these words I commend 
to all the sections of the Housa to 
pass this BiU with one voice. Thank 
you very much.

ME. SPEAKER: Motion moved:

•‘That t'he Bill, as amended, be 
passed."

SHRI JYOTIRMOY BOSU (Dia
mond Harbour): I have nothing to
say, except that even to-day there are 
5 States in t’he country, viz., U.P., 
Rajasthan, Madhya Pradesh, Jammu 
and Kashmir and Ancihra Pradesh 
where these mini-MISAs are still in 
existence. I would request the hon. 
Prime Minister to take steps to see 
that these mini-MISAs are removed, 
in. keeping with the spirit that is 
prevailing at the Centre.

The State legislatures have been 
empowered to enact the Preventive 
Detention Act. That is also a 
dangerous thing, and in keeping with 
the spirit of the Central Government 
this should come in the Concurrent 
List. That is all what I wanted to 
say.

*ft : 
stcttst ir^hrir, $
ftw  TfT f  i sr ?tt Tnff *  ir* 
faftrcr *RT*r to facifw f w  
«rr i #  ftr* *ft vrrf%-
iJW  aft fr, a f tW T O  «&TfT<feftf,

fvlW  mjUlf f*KF 
% I ’mr i f r m  <wr % 12 q# tit

“* m r  m ff  nftft sft *ft «nwnft 
xrrvrft w rt 

1 1 witn*idi -^nrnr % 
fspr w  f ro m f % $*nrr 

snror fw«rT,3?%*rrsrrT 
t c  #  tr* gforaiftsw tffc

% far? TRrf frff s*pqr 
t l ”

T f € f  %  tfm t ft, ;

s m  «Tf $ fa aft % *nrc*f?
i f f t r c f  ?r v t  w m t

ftr w m  * t 1 ^
fa*  a  M arr •PTrTT | - - ^ T

l^ n n r  vst, wffsp ^ r m
f̂%*TT cT3T ffr

» m f t  3 f t  %  * r r c ? f  w r  f t  1

¥ R T — f t  *PT?TT
<TT#f %

tit W f  girf $ 1 «r?qfsmr 
*rr * t f o r t e s  %
fisrrnF ^ 1 ^ r« iH ^RtTT cn€f ^?ft 
™  n  f a r o r  wrsft |  fsRr 
*T *frf«PF ?wr Tpspftftpp SRTT 
Wtf ?SR T: f t R f  | f t  I

f  snfar M s *  *n£rr
fc  aw frw rffr
i H w r  ?r ?rnt, ^  
*trPF % ^rrar tit if tr v f  v T
S*tFT TOT |  ? WT fflT tfwfaPT
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% l& f f i l f  I ,  fSRT $  W  
tf in p r  %infwr ^rr«?ftf?Rr^mT«T 

f o r ?  v s t fm
| f v  prrf^r *srr s u R ( t
f m r  w s f f t r a f t  * m r  * r r f  « f t , $ a r  
T O T  I f v ^ r ^ W  ? ftfr  W T  W Ttr ST^r 

w f o q ;  s n f %  «jjsr®r ^ t  ^  ^  * i t c  
* ! $ f  T $ T  f v a p R T T  ’TTcff %  3 ft ST'TrTT J P T
^  ftr *rsr?j | f w t  3tp£ 
t ^ r t r  * m  % s %  *  * * w z  |
I P T T  ^  * R %  V t t  * F t  ?3RT; W T T

n f »  = *t$ %  \

«f> TO if~fo * 3  : * m  f ^ t

A5TW t

«ft x m  *reiv*r : fiF $ sr

$  «

sft OTtfrran- rn  : 9PT«r ^
’SJ'Rffr ?ft 3TRft ^ I

«ft TF5T t o w : $  w t  «rnrfhr

*ft wftfipfa % f n ^  *FV*rr 
f*F# Itffl % ^ 5 r ^ 9 T R  
f  v f t f v  T T  ?nr*T ^ % TTT I
( s w a ;* ) . . .  xr* s r a  % m  w * r

I WT^r ^ T  H « H I  3 T T  t ,  W H f  f?T 
i ^ r r  ■»ft ^ t t  f ,  *rre r w r t  ^ r r

W i n  V T  TTR5TT i f t  3 P T  $  I i m

<FT sT5?TT, ^ i ' i l ,  W ’ fT , ^ T T

$[ I $  *ft ^ f f r ^ T
f v  #  *r *rrar t f t r  ?r srrar w n r  1

«ft urtfa : «rr«r f^arrrr *ft 9rr
t  1

r n r  m r T C J T  : * t a * r r  fira rn rr 

3f f  ^  « r c w t  1 

$  * rf^ T ^ T  «rr ft?
* r r * t  f& rc n ft
f*K isr HV9R f*r *pt ^Rr-

*TTn ^rrf^qr *TT W f a * T T  ( S fS f a P T )

fldV F^yR T, *H[lTFFfhT 
% f w  1 ^  vr^tT sr^r fff % 
w  +i<ui % fftx  w i
q^ iOTri «rk f^pf^ «ff 1
t  ^  ^ T T | I

r̂arsr % qm iffff ?rsw
fo> #fWFT % VWV 'TT 5*fl^
*prr f t  t ^ t  ^  1 ^  w t  ^rrf 1
«ft » w m  oft, 1 5*r ^ r  f5m ? r  
$  ^ irw ^ r  «nM̂  wn-, fjRr W z r^ f^ n  
|  f% 5w t  v f ^ r v  ?rf^% Ir
f,rfts r  sRfff % «ifiw>n: t t  n^*rhpr 

»” w r  3ft % if^R ^ s r  % 
v r a m  <TT*$T «TT ft? WTf^Tpj ^RSBI^ 
^R% spt 5t^TRI?TT?fy ^rHV

^  ^FRiT TTEt % T O  ^ R T -

«T5r ^r *ft |  \ w t  wFf??T ^ w r > f r  
su f^ ^ r  ^  JF f fJPTj|r
Jf w  ^NftER «PRVT
w k  t | |  s r^ r  « p t ? |  |? r t  w i
m f  % 'sft^TFra 5|?t ^ r r  

|  m  »I^F W»T X | f ,  %TT f^T5f 
f^T^PT ^  I *T T̂T% ^pt

^  t  1
W * r  F̂Tt̂ f f% f i r  f^cr^TT^lT *rfN N  
VTT3T *FT̂  ^T ? |  f  ft> IHFR *TT
5*r «n, ^ r  ’P t f*r %
«T fir*TT I ^TT vPRTT ^  ft? %3Rr
TTlfV 3̂ft «PT ?TUT ^TT t |  ^ ‘̂ %Sf*
iit^t ^ r cnmr s»r̂ q w 1i |*r
5> f t  m r w i w p  ^ T T | t  l
tpttPtt ^ t »i  ^fr, f*r ?t> t

JTRTT vft ^ T  f T  I  I w f ^ t r

fts^r *ft ^  * v m  % 3TRT
îru m f ^  t t  ^n€t, s t  ^  >t;t

?r^r 2̂  yffft? qft w*?m
^n?n ^  » ^ r % ^ T  f t ,  w *%_« m t

»TraT ’Pt ^  5TRT *TT^fr ?

T^R I n  W K  \



79 Constitution AUGUST 23, 1978 (45th Amiit.) Bill 80

«ft Km wro*w : ^  ^  wr
s»rrfa?r sww  

*rft wfMrft *3 i «n% 
m  *r «r̂ »n *r ®fy *  irft ^  i 
* « T C  S W R T  ? T $ r $ > ft? ft  * T |  ^ T *t»T T  

riffi h r  s v r r  I  I

%  q *  f W T  * * » 1 T  

ft; «*  ipnfr stttt rft Ttfaft 
*ra i

W W T  * < f o W  :  W PB T ^ j r r  I

• f t  t w t  * r n u « r  : %r  v  *r r -rfa r  
r^Fs **r? aft * «rrfa w o t  
v  b  w r  ^ f * r  m  % r m r  * t « z t i ^  ?

tfe w fo f « R T  * W  4 * f t  (  * f t
w«tf ) : unr * ?ft <twot

fc i

•ft rrm m rm  : *r «p^ $
*r * >  w w j j t  f  i

MR. SPEAKER: Mr. Ravindra
Varma does not come into the picture. 
We must pass it by I o’clock.

« f t  T T *  W T T O f  : *T?»
sitfa *m  3fr w h x  fa%«rc *rwr 
W T fG T  f? far 1 3 f ^ r  * t  i
« r T * H P T P f t  $ T * * 5 T  W T  

1 w n m  srftpssp' * * w > r  flTfts *  

if fN̂ ror ^  *ftr « w  i
W t « F 5 T s ft  v  $ r  i fr  * *  I IT?

f*n* % * n  w lw w  *r c[«r *r»r i 
w r  %% * r  tfflfrcr-r % w k tt %r fawn

*p rr |  ? ( « n w r )  f h t  »ra ^ f s j q  i
( u t w w m )  « t p t  s t t  5 *  v t  t f r o r  

*tfw? I

MR SPEAKER; Third reading is 
only a formal reading..

• f t  t t *  s n r w : 2r s f r r

t ,  t f s r  « f * T  « T * r  * n %  « n f .? i  £  i

<rr«FTvpm»fr y fa  s rs tf*  v t  w r t r  
w f ^jtwt m ft # rrvfftfo % 
f o m  1 :«it«n#vt s w t
5* wra w*ro*n»fr, f̂rcrr, fw w
f i n f t a *  f a f f  <t»T s w r  f r r  •?§ f  ? 

W T  * *  S W  «PT 5 W T T  £ t  t $ t  I  ? 

WT q v  Ŵ TRft«T7̂ T
 ̂ wtt H>r frww r̂ ^  1 w  

ffrsrtt ?rtt̂ T ^  t^t  ̂ ? 
far *w*r  ̂ f«rrft jtpt |  fv  %* t  
5ft  $*ft 4nrf <httt %ftr ^rr «to. % 
Pf̂ t H i, fV fltiw  %r*nf5RT»rnfwTt 
v r : sftftrasT qr fvenfr ? tt trnrr, 

3r(T s m  ^  . V i  Jr<n*r ? w i -

fT?r 5«rr, <n[ ^ r  «r 5m  5'r, h i |
f^nr ^gwr^t ? (wnnrrc ) 1

MR. SPEAKER: P'.eaae conclude
now.

•ft xim *tcnw : t̂f?r ŷr»r
% sft % 5(4 sr̂ r ̂

«fw<fV <f̂ TT np  ̂ »rraV % 
j m  ^fr f v n  »r*n t ,  * t  
f i f  ^r *r Tar̂ r m  Jr 
* m  1 1 ww?f ifWf
v  f  Pp %t(x

T9 ^ t r ^ f  «nqrf¥r ?rjflft 1 

w r«r %  j t t t  ft® m ? rr w  f - . ^ » .  v w * t t .  

irifa i f w  aft ft fa  ? n r iw ^  v t  qfr- 
?rm wt  ̂ «ift «rfnmr
5 f̂t — safari ff «n*ft *Tfww
i  T&T W— JTqfr,̂  % f  —

■*mr «rf»: sr^m: *rwr 

» n w f  %  1 n r  srvrfti?» f f i m r  1 
ar̂ T ?w5i?Tr!f jftrrr «ftr wj*tp«it 

yMV «r> Ftwrr %> pit% i

tffrW if* v$:f |  —

?w*r *r»f^t ar-r: wrrvw:
a i f t  * \ *  «r?T ^  «FT a i ^ T T
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i l  «$t trorra | t  «m  m n
wtm

4>fT $ I I am going
fast.

MR. SPEAKER: It is not a ques
tion of going fast. Third reading is 
a formal reading. You are making a 
speedi as if it is the first reading.

SHBI RAJ NARAIN: At least for
20 years I have participated in Parlia
m ent

MR. SPEAKER; Therefore, you 
have to be brief, because you have 
made many long speeches.

vm  m m *  : . . .  jqv £  
fa ff % tfh  * t<t «rtr t * fa t*  

3«£ft«ftllfll*r«r frfr- 
fv n  |  t "3̂ f%

#  Vte GpUT $ ¥ *  H 3C4T ITfTTfrHR-T 
fc «n*re ifr it e  f*p̂ T &1 w r  

*JT*f HW# «  **0T HWR*
%irr fft&r ?ft ?' ?it$ ft 3?mft
vte 1 ft •Pjprr j  %
tjw t 5̂ r?fr fveiiarf it «rnr <nt$— sft 
wrcvt frow ift
I  ^ r*t «rrwt ^  fa^ir. w ffe r r  
t  JifT *rcrtft If w sf v t *?«n «rar |  
oftfr SWA’ fa'lTf ft q?*t *T>T 
n$  s*rw *n% f  i *v*t* *ft fiwinr, 
wwrft tit fraro  aft «jrpft t  sp# fNwr

I  :

#7 *1 eft rftPBf wns fipr wt* 
<?5Tf*rsrffc 

%ftr<T *rrsvt ts^teron'T y  aft fasrfoftaft 
tft ftwrw |^*r5f «ft^ t via?

fan  »wrr 1 1 «rrc »n€«ft sft arm 
?ft v t f  im fa  »r̂ f «ft I S lfta 
iftortft vx  forr m  |  «ftr s fa  m  

% 5=n% «*/ ssptft
Tift 11

MR. SPEAKER: These are all
matters for the first reading you have

taken a long time. I will give you 
two minutes, that is all. Only two 
minutes, nothing more.

SHRi RAJ NARAIN: I will take
more time if these people interrupt 
me.

MR. SPEAKER; Nobody will in
terrupt you. please do not allow 
yourself to be interrupted.

« ftT w « rro w  : % qropr
v t w r S t f i  <snf?iT*n srcfo 
a jfar fr W f t e m r ^ i r ^ r R V R  «ft 

s w p  a i f a r^ t  <j*pft g r a m a r 
fc ir^m ctfti a^qpffrrqrr i 
% W'fi fW rf *f v f t  «mr

fswrr |  i
W W W  f*F*TT I  ^  5 P W  #  I

f f t W t f iw a  «frfr*n: *r r  «?»r<[«rr «rr 
irjffrT i th r t  ^  irN t f t iiT f  if 

+v t f m  way ^ Ifftw r t.s r^v tm v w  
*FT %T*St WBflRTT *PT̂  WT% B W  I
m iw  % f a m ^  irro» vhmnst 
4f*w ^  1 swir
fft«TTST «fk fefta  ^Eftqur 1 «w 
fW[PfWT W  ?ftfeft»r IT?
’crnrr awft?  ̂ ^  ftwrr fa  
tfnrnr i q W t  f t f f w  1 1 
vj*t«n ITOPF Tkt *TR w f

»jw jP w  m*r ft*n ^ft ft? 184$ 
%  # f*H N s rt m  * m r  «rr 1

vnt *n[ •P̂ ’TT ’TT̂ TT  ̂ ftr 
gT’TRPT fwf*nFT, <.ffr *TT*ft—

Production, distribution and ex
change should be owned by th« 
society, not by the Government. In 
a democracy there is difference 
between the Goverment and the 
society. To me true socialism is true 
society, true democracy is true 
socialism.

fflrW l % f*f<?
r tffa to r t̂f|TT Le«al equality
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[«f»* x  w  *  t
Political equality, economic equa
lity, social equally these four quali
ties are the fundamentals of a demo
cratic society.

siivTT *n$?rr
fj (ffir % * r  $
iftr v  ft «rc v?% tit
v ) f  <riH |  ? 

^  o v  t t r &  v r *?**&( |  «fr
1 T f1 %  %  ?TTT 3* *  * T # S R T
aft « f* n r | if 
«mft snsft w w  $  . ¥ i |
<TftW(Tn q f f  f w r  w t  t , % * *  w t  
* 7  fa*TT «WT t  I q v  5 T T
»f f i w w i  f * l *  « K w t —
SHRI TtAVINDRA VARMA: On a

’point of order. Rule 94 says:
"The discussion on a motion that 

the Bill or the Bill as amended, as 
the case may be, be passed shall be 
confined to the submission or argu
ments either jn support of the Bill 
or for the rejection of the Bill.”

In making his speech a member 
shall not refer to the details of the 
Bill further than is necessary lor 
the purpose of his arguments which 
shall be of a general character.”
MR. SPEAKER: Mr. Raj Narain,..
SHRI KXJ NARAIN: I know that

ruW.’ But T Think he is a new Parlia- 
mentriAii. (Interruptions)

MR, SPEAKER: 1 am not allow
ing him any further.

SHRI RAVINDRA VARMA: Sir,
is my point of order upheld?

MR. SPEAKER: You are right.
Your point is upheld.

t t * * t t w *  :  « * * t

n v i x  % v p f r  *t t  eft s « f i t  t f  
» * *  *t t  h n t o i  *r  * * T  1 xftr % firrts r 

$ i n *  % n }

f f 3 Constitution

5 '

IQ . SPEAKER: Mr. JUj Mutin.
you hrve taken more than 20 minutes. 
No, no. The oth*r day yott wpre 
advising me’ to confine to the ruleso

1 ?$T of I VT $  faftsft * I
vr wfpr vF tfi*

w f a  *t U w  fr *$ |  *!***»  
Fcir * > 521*1 | i  t
f a r  *i* -frm  g, tot *#r fc w*Sf*

f ,  *ftr
Jfv,^f

$ * % ifefiie
f , t  *HaT f  W iM% ***& % 

fnft *nff ^r*rr *vfis7 * t* t **ot 
qr^f v tfc  TjWt i ___  ( w a n * )  >

MR. SPEAKER: No further. Plewe
resume your seat. Mr. Venkatarman.

SHRI R. VENKATARAMAN 
(Madras South): Mr. Speaker, Sir,
I shall be failing in my---- (Interrup
tions) I do not have the lung power 
to shout over other Members. 
(Interruptions).

MR. SPEAKER: Order, Order. I
have called Mr. Venkataraman.

SHRI MANI RAM BAGRI: On a 
point of order,

MR. SPEATCER: No point of order. 
Mr. Venkatanaman, you go on.

SHRI MANI RAM BAGRI: I am
on a point of order.

WT 9)1 nn.* ft*T
% ***T* % fWHHR W

tw tm m w *  ? « j t t t*  *rrm«r 
p i t  ?̂r % ^ar t  f * ^  ^?r*r?R 

p r o  * ¥ v r ^ r
ttwt farroT | w f T  *!rf%

$ 1 —  (w ort* )
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MR. SPEAKER: It is not a point 
of order. Mr. Venkataraman. 

(Interruptions) * * 

MR. SPEAKER : Don't record. 

(Interruptions)** 

SHRI ·R. VENKATARAMAN: Sir, 
I was reminded of a joke in the House 
of Commons th'at the debate was 
adjourned in favour of a duel. I hope, 
t!his House will never do it 

I shall be failing in my parliamen-
tary duty if I do not pay a tribute to 
th.e hon. Law Minister for the very 
competent manner in which he has 
hqndled the Forty-Fifth Amendment 
Bill. With all the patience and p'ains-
taking he has tried to give explana-
tions wh'!~ we had · sought. ThougD. 
members o·f this House have not 
agreed with each one of the amend-
ments which have been brought 
before the House and have expressed 
several reservations. I would like to 
say on this occasiqn that we are happy 
to see that ·the Government which has 
.now come t 0 power . has realised a 
difference between idealism and 
practicability. 

Most of us, when we came either 
to the Constituent Assembly or the 
Provisional Parliament, had also come 
from detentions in those days. We 
also swore: no more sh'all we have 
preventive detention in our country. 
And yet when the Congress took over 
the administration in those days the 
compulsions and the n ecessities f~rced 
them to enact the Preventive Deten-
tion Act. Likewise, the J anata Party 

• which has· necessarily to· implement 
its ideals and goals, as every party 
must do it, h>a.s realised that it is not 
possible to implement all their ideals 
and their goals at one stretch and 
they have accepted many of the pro-
visions of the Forty-Second Amend-

**Not recorded. 

ment Act and made some improve-· 
ments thereon. 

Particularly, I would like to men-
tion that we have our reservations on 
two matters in which there is scope 
for 'al1 honest difference of opinion. 
First.ly, on the question or referendum,. 
we are not at ai1 satisfied that this 
cJuntry is ripe for it. Secondly , we 
are not also satisfied that some sma11 
minority m ay not be able to enforce 
its will on other sections, particularly, 
living in different regions. To make 
it more exp~t:it, I shall be voicing the 
opinion and the •apprehension of the 
people in flie south that a referendum 
of this kind may adversely affect 
their interest in respect of certain 
matters, like, language. Therefore, 
the Congress has very vehemently 
opposed this clause and even though 
we h ave given ample support to the 
Bill, we want to make cle'ar that w e 
have reservatios on this clause. 

Then, on the question of trans.fer 
of education and forest to the State 
List, the Congress has its own reserva-
tions. 

As you know, there are some parties 
which do not believe in the integrity 
of t he country. There are some 
parties which at all costs want to 
preserve the integrity of India and the 
unity of fndia. It is not possible to 
have a country united unless we have 
a language in which we' can communi-
cate with each other. If I speak 
English and my hon .. friends here do 
not know English and if they speak 
Hindi and the people in the south do 
not know ffindi, then communication 
between different parts of India will 
become so difficult that differences 
will arise and those differences will 
lead to a cettain m easure of hostility. 
In fact, communication very often 
heals many differences and wounds. 
The absence of communication only 
accentuates these differences. We 
sincerely hope that, by having 'Educa-
tion' in the Centre, the Centre would 
be able to utilise its influence on those 
States which want to give up English 

r 
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and confine inemselves only to one 
language, to see the wisdom of having 
a b-ilingual system in which the 'ldmi-
nistration of the country will be 
carried on for as long a time-as 
both Pandit Nehru and our respected 
Prime Minister, Shri Morarji Desai, 
have said-as the people of the 
southern region are prepared to accept 
Hindi as the official language. There 
are two conditions necessary for this: 
one is, the people must know the 
language; and the second thing is, they 
should be able to adopt it in such a 
way as to be able to fulfil the functions 
which an administration requires in 
that 1anguage. Therefore, mY submis-
sion to the House iS that it would be 
very wise and very good in the interest 
of the n'ation and in the interest of the 
integrity and unity of the country, to 
retain 'Education• in the concurrent 
list if only because it can be used as 
an ' instrument for developing a 
billngual system in which the people 
of the north and the people of the 
south would be able to converse and 
communica1e with each other freely 
and easily. I am one of those who 
fought, in my time, fot greater auto-
nomy for the States. I believe that 
the States have been deprived of their 
legitimate share of the revenues of the 
country even under this Constitution 
there have been occasions where, by 
a dis tortion of some of the sections, 
the revenues which are legitimately 
due to the S-tates, have been appro-
priated by the Centre. I am not going 
into this now. I am 0 nly making this 
point here that, in order that the in-
tegrity of the country may be main-
tained, in order that the unity may 
be maintained, it is absolutely neces-
sary that the instrument by which you 
can maintain the unity, n<imely, the 
language which binds the peop:e, be 
retained by the Centre also. 

One point on which we really want-
ed the Govifrni:nent to accede was on 
the question of Tribunals-not because 
we thought that the Tribunals are 
going to usher in a condition of com-
i-lete satisfaction to everybody but 
just because it is one of the prnvi-
sions by which, particularly, the 

labour disputes and industrial dispute3 
which are now being prolonged from 
court to court, from Tribunal to 
High Court, from writ to writ appeal 
and from writ appea1 to the Supreme 
Court, cou~d be prevented or avoided. 
Originally, at one time, we provided 
for only Labour Appellate Tribunal 
in respect of ·appeals from the Labour 
Tribun·al. We thought that that 
would b e the end of litigation. But, 
on the other hand, what happened 
was, there was an appeal from the 
Labour Tribunal to the Labour 
Appellate Tribunal, and from the 
Labour Appellate Tribunal to the 
High Court, and from the 
High Court before a single judge to 
the Appellate and then to the Supreme 
Court. Therefore, this tedious process 
completely tired the labour out and 
they were denied many of the right3. 
By providing for this kind of a tedious 
process, you have really created so 
many problems for the labour that 
today it is beginning to 10s5 faith in 
industrial tribunals. 

So far as the civil servants in India 
are concerned, they are absoluteiy 
without any protection. As I mentioned 
in my speech the other day, Adminis-
trative Tribunals !or international 
·civil servants have been provided in 
the United Nations, in the Interna-
tional Labour Organization, in the 
Court of Justice of the European 
Communities, a·nd every one .... 

MR. SPEAKER: You have already 
covered that point. 

SHRI R. VENKATARAMAN: 
Therefore, the point that in respect of 
administrative Tribunals the govern-
ment should h ave taken a more liberal 
attitude and, even the voting ghowed 
that in the first instance they did not 
succeed and they would have lost the 
clause but they managed to get it 
through. 

SHRI J. RAMESHWARA RAO 
(Mahboobnagar): I would like to 
share the sentiments expressed by my 
dear friend and colleague, Mr. 
Venkataraman in complimenting the 
Law Minister and the Government for 
having brought in a comprehensive 
constitution amendment Bill. He 
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wanted co-operation from all sides of 
the House and he must have observed 
that, by and large, he did receive it.

1 am sorry to say that there are 
certain matters—I think there were 
about 4 or 5 clauses—on which we 
have a basic and fundamental diffe
rence with the Law Minister and the 
Government. You will forgive me 
if I were to repeat what my colleague, 
Mr. Venkataraman, just now said 
specially about clause 45 which relates 
to referendum. Mr. Venkataraman 
spoke particularly about the language 
issue. But you will agree with me, 
Sir, that there are other issues also. 
There is a basic practical difficulty 
in applying the referendum clause in 
this country. Firstly, how will we 
formulate the question? Then about 
voting. Even today when we vote in 
the Lok Sabha elections, we vote not 
merely by name but also by symbols. 
How are we going to conduct the 
referendum and equate subjects to 
symbols? There are very many 
practical difficulties and I do not 
believe we, in this country, are 
ready yet for referenda. Imagine 
300 million voters voting on an amend* 
ment to the Constitution in a referen
dum. I do not think it is practicable.
I do not think it is feasible. I would 
like to urge on the Law Minister lo 
take a second look at this in the interest 
of the passage of the Constitution 
Amendment BiU itself because there 
will be a serious objection to this also 
in the other House. Certainly, we 
would not like the Constitution Amend
ment BiU to be stalled but I do not 
know why he does not see our point of 
view and what some Of us have men
tioned.

There is another aspect. I think my 
friend, Mr. Kamath—he is not here 
now—while speaking ih the Constituent 
Assembly referred to the internal 
emergency clause and said that out of 
this an authoritarian system Is likely 
to emerge in this country. I hope he 
would not mind my plagiarising his 
sentence that out of this referendum 
clause an authoritarian system is more

Ukely to emerge than through the vari
ous other Articles of this Constitu
tion. He will bear me out that when 
I say we have the experience of Wiemar 
Constitution, can we forget that ex
perience and that of these constitutions 
of countries where this referendum 
clause has been used not merely as 
my hon. friend, Mr. Venkataraman, has 
pointed out. to change the language 
policy but also to change one article 
of the Constitution or of fundamental 
rights or the structure of the Constitu
tion but to completely subvert the 
entire constitution. I have referred to 
the Weimar Constitution and the 
German Republic. What exactly hap
pened in the Weimar Republic is likely 
to happen if we retain this referendum 
clause. It may not happen in our life 
time but nothing prevents it from 
happening in later years because we 
have not yet come to a stage where 
we can formulate the subject of a 
referendum with care and get it voted 
upon by millions of uneducated voters. 
This clause will be exploited by popu
lists.

I will not take very much of your 
time except to say that we stiU have 
reservations on education and forests 
for being removed from the Concurrent 
List. Then also on the question of 
Tribunals which clause the government 
managed just to scrape through to-day.

These are aspects the Law Minister 
should re-consider. It is not too late. 
Before passing the BiU in this House 
and before it goes to the other House, 
he may reconsider this. However, by 
and large, we have supported the 
Constitution Amendment BiU and the 
Law Minister will have our coopera
tion in passing this Bill.

SHRI A. BALA PAJANOR (Pondi
cherry): Mr. Speaker, Sir, I join the 
other Members in congratulating the 
honourable Minister for Law, Justice 
and Company Affair*. I think that he 
is the happiest person in this session 
because he got the fuUest cooperation 
from the Members excepting two, who 
were present to-day and voted for it,
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alter the hard-earned work, after so 
many months. I would appreciate him 
in a better fashion if be has accepted 
the suggestion to include the word 
‘Federal’ also in the Preamble as It 
becomes more important after they 
started defining the Preamble Clause 
itself or under Section 44 of the 
Constitution Amendment Act.

But for this definition, we could have 
accepted their statement because with 
the very structure of the Constitution 
as federal in practice, we also practice 
the same federal structure. As most 
of the States are asking for more 
powers, these are the compensations 
that we have. The people of this 
country have now the feeling that this 
present Janata Gevernment is interest
ed in decentralisation with the idea of 
federal character in the Constitution.

I do not know what prevented the 
Law Minister—is it because of some 
political force or is it because of some 
unwanted fear that they are afraid— 
to Include ‘Federal’ in the Preamble 
of the Constitution. After all you know, 
Sir, a Judge and you understand it 
better, that ‘Fraternity’ and ‘Equality’ 
are the borrowed terms from the 
French Constitution. Fraternity and 
equality are defined by Rousseau. But 
when you come to Secularism and demo
cracy and socialism, it was introduced 
by the Forty-Second Amendment. And 
they wanted to be a bit careful about 
the socialistic character. They took a 
lot of pains to define it in the Clause 
or Section 44 of the present Amend
ment Bill. (Interruptions). As the 
Minister for Railways said this is a 
Janata Revolution. The Janata Revolu
tion would have got the idea of de
centralisation by adding the words 
‘Fraternity’ of federalism in the Con
stitution.

Sir, we are sorry that you have not 
considered it. But, we are very opti
mistic in the process of democratic 
growth in this country. I wish the 
present Law Minister many more 
tenures. And in his present tenure, I 
do not know how be would contemp

late such a thing. But, Z want to pay 
him the compliment. The Law Minister 
Who happened to be an advocate of 
an eminent order has taken pains with 
an advocate’s brain in this constitu
tion amendment Bill which many of 
us understand. He has taken such a 
meticulous care in spelling out certain 
provisions in this Amendment Bill. 
But he failed as a politician to look 
to some of the amendments that were 
placed by my learned colleague, Shri 
Somnath Chatterjee and other friends 
and you have thrown them out lock, 
stock and barrel as they call it. That is 
because the Law Minister has failed 
to understand the political aspect of it. 
I present it with a vehement force be
cause I have listened to the speeches 
made by Shri Venkataraman and Shri 
Saugata Roy. It seems that the future 
characteristic of the country is at stake. 
The people are afraid of many more 
things that may happen in this country. 
Though I do not agree with him on the 
question of referendum, 1 would come 
up with my clarification as to how it is 
worked in this country. I do not agree 
with you when you say that the future 
is at stake not only of the present order 
but also of the past order because I feel 
that everyone is worried about his state 
and later on about his district. It is 
correct that nobody is that serious about 
the unity of the country. But, we are 
very much for the unity and integrity 
of the country. At the same time, we 
believe In what Panditji said namely 
that unity is more in diversity aftd not 
in unification that you are trying to 
make out in this Constitution. The 
diversity in character alone can bring 
out the uniformity, which you expect, 
would take plact.

It is a fact that this country is feder
al. You can see the pattern between 
South and Northr-I do not speak here 
about the South African countries or 
East European countries; you see not 
only the physical features but also 
customs and everything else. What we 
have been feeliqg is this that we ate 
one country. Bow has this taken place? 
Because, we have the federal struC-
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tu re  in our cultural bondage. But, 
Sir, I want to go on record that as 
far as referendum is concerned, our 
party strongly supports the small step 
that you have taken now. I do not 
agree with the other Members that 
this country is not that ripe to take up 
the referendum. I am reminded of the 
arguments placed by the late, revered 
Bajaji and others when they wanted 
to introduce adult franchise in this 
country. I went through the records 
end some of the speeches made at 
that time. At that time some persons 
said that the people of this country 
are not mature enough to decide 
various issues, that the people of the 
country are not suited enough to 
Judge whom they would like to rule 
this country or not to rule, that they 
are not suited to exercise adult 
franchise and so on, that adult fran
chise was granted against vehement 
force and all that. But after 30 years 
of political education, what has hap
pened? Perhaps you have not given 
the political education that is expected 
in the school stage and the college 
stage. But still if you say that the 
people of the country cannot decide 
their future, or that they cannot exer- 
ctae their right to amend particular 
sections and so on. I would say that 
J will not agree with those arguments 
because they have no meaning at all. 
For these reasons, Sir. the question 
of symbols and other examples were 
giVeri. But I see from tbe amendment 
that you hnvs taken only three major 
portions of it. One is about the secu
lar nature and the democratic 
nature of the constitution; and second
ly, about the judiciary and third
ly about the fundamental rights 
in part III of the Constitution. These 
are the crucia? matters you have
taken under the section for Refer
endum and these are all what will
go to the people. And I want
yob to consider one thing. It 
is a matter of experience. By practice 

we can get the correct solution.
1 suggest to you that 51 per cent is 
not sufficient, i am reminded of the 
diicuwion at that time and the part 
titftjfed by Mr. Kamath, the Founding.

brother, as I may call him, because, I 
don’t want to call Mr. Kamath, found- 
ing-father, because, he is still with us. 
So, I call him founding-brother of 
the Constitution.

PBOF. P. G. MAVALANKAR: He
is a bachelor and so he cannot be 
founding-father.

PROF. A. BALA PANJANOR; Not 
for that reason. He is a father of the 
Constitution, it is okey.

MR. SPEAKER: Let him have at
least one child—the Constitution.

SHRI A. BALA PAJANOR: Let 
him p.dopt me, Sir. I will be very 
happy to be his child.

Therefore I say, founding-father. 
He has correctiv come out with tbe 
feeling in this House that you must 
put more weight on the side of the 
minorities. That is the reason why 
it is said that three-fourths of the 
majority is required for such a Re
ferendum.

MR. SPEAKER: Your time is up. 
Please conclude.

SHRI A. BALA PAJANOR: In
one minute I will conclude, Sir. I 
have to cover the other two subjects.

As far as the tribunals are concern
ed, this is what I said: The Law 
Minister, when he worked out the 
Forty-Fifth Amendment acted as a 
clever lawyer of the Supreme Court, 
not only in the Allahabad High Court 
before that famous judge which made 
history in this country, but as a clever 
lawyer of the Supreme Court. He was 
obsessed by the judiciary that is
supposed to be a topmost authority
in this country. And he had a feel
ing that the Forty-Second Amend
ment had taken away the right from 
the people to fight for their rights be
fore the tribunal and that is why he 
scrapped it single stroke. I don’t
agree with him because we know
this. He also knows it. As correctly 
explained by our friend, litigations are 
becoming day by day almost cumber
some issues. That is the reason why 
an Amendment wait introduced tn the 
Constitution (Forty-second) Amend
ment Bill. It said that a person hav-
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tag the status of a High Court 
Judge or a High Court Judge 
alone should sit on a tribunal. There 
is no difference at all. To get over 
certain difficulties only that was 
introduced. But, as to the judge, I 
don't know how he will view it. With 
Mr. Shanti Bhushan’s stature, I cannot 
understand why he has deleted it. 1 
don't find any reason. That is to be 
argued. I hope he will later on come 
up with some form or the other.

And again, Sir. as 1 first stated, Mr. 
Shanti Bhushan failed to be a politi
cian when he brought this Constitution 
Amendment because of this simple 
reason. I don’t know why he has not 
taken the trouble to go through the 
Ninth Schedule of the Constitution. 
You have gone up to only Article 
188. That cannot be questioned in a 
Court of Law. Perhaps he has no time 
to look into such things. I don’t find 
that any other Member has pointed 
out such things. If any Member has 
pointed it out, I am happy about it. 
The Ninth Schedule is a very volumi
nous thing. Even small acts are put. 
in there. For political reasons they 
have put them there. But if Mr. 
Shanti Bhushan goes through this, 
I am sure he wilt take this up. I am 
sorry I have taken much of your time.

With these words. Sir, 1 once again 
congratulate him on behalf of our 
party. I believe that this is not the 
end, but only the beginning. 1 hope 
he will take. . . . . .

MR. SPEAKER:...other steps also.
SHRI A. BALA PAJANOR: I want 

to congratulate him for the other 
thing also. Todav when 1 saw the 
voting figure in the, calculator there, 
405, I feel how the country outside 
may feel that they can also go a step 
further; that administration has not 
come to a standstill because of the 
psychological fear that has been creat
ed. Just now also we have seen a 
scene. I think this Constitution 
Amendment Bill which is brought 
forward will give that confidence to 
ttoe people of the country. Thank you.

SHRI HARI VISHNU KAMATH: 
May I make a modest requet to you?
I am sure the House will join me 
therein that in order to celebrate the 
occasion we may have the lunch recess 
today.

MR. SPEAKER: We wiU consider,
you are a founding-fatherl 

SHRIMATI PARVATHI KRISHNAN 
(Coimbatore): Mr. Speaker, Sir, I am 
here only to make one or two points 
clear, because while we vote for this 
Constitutional Amendment Bill, we do
it with our eves open.........

MR. SPEAKER: And ears also.
(Interruptions).

SHRIMATI PARVATHI KRISH
NAN ; How can 1 speak when this 
conversation goes on. I have been 
silent when other Members were 
speaking,

MR. SPEAKER: All ladies have
been silent.

SHRIMATI PARVATHI KRISHNAN 
Apparently, we have better manners. 
Thank you for the compliment that
you are paying to women.

Sir, I would like to say that I was 
really surprised when Shri Raj Narain 
was speaking and I have come to the 
conclusion after listening him very 
carefully that he is more an expert 0*1 
Marx Brothers rather than on Kiar 
Marx, except that the Marx Brothew 
clowning is of a very intelligent^ 
order. That is all 1 have to say aobut ',v: 
this.

What I want to say in the Third 
Reading of this Bill is this. We have 
our very serious reservations on
certain aspects and we see what is 
happening in the country outside.
Today, while we are discussing the
Constitution Amendment Bill and 
talking about strengthening democracy, 
and strengthening the democratic 
traditions and the democratic content 
of the Constitution, what is happen
ing outside? It is the vested interests 
who have been attacking the less- 
privileged and uriderJprivileged
classes. You know, Sir, what happen
ed in Jamshedpur where people hav«
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been thrown into the river. Therefore,
I  want to bring this to the notice of 
the Government, because they must 
understand. There I agree with Shri 
Raj Narain that In the election mani
festo, they had tried to win the confi
dence of the people, common people, 
under-privileged people in this country 
by promising that they would be given 
full protection and that they would 
be helped to march forward along 
with the rest of the country, but that 
has not been happening. We have 
seen what happened in Kanjhawala 
and we also saw what happened in 
Pantnagar and Bailadilla and we also 
see it happening everyday. This is 
a tragic thing. 1 would ask the hon. 
Minister and the Government to wake 
up to this and stop their homilies and 
take practical action to protect all 
‘weaker sections.

Now, I come to one or two points in 
the Bill itself. We, as the Minister 
knows very well, have learnt to our 
cost that he is one of those who do not 
believe in hearing or listening or being 
receptive to amendments, even when 
those amendments are with his own 
outlook or claimed outlook for trying 
to strengthen the democratic content 
of the Constitution. We have fought 
and will continue to fight on this 
•question of preventive detention. We 
■cannot support it either in spirit or 
k jny other way. Therefore, I want to 
make that position clear.

Secondly, we are not impressed with 
his presumption to define the Constitu
tion. We have already spoken about 
that earlier, so I am not going into 
that.

With regard to education, it is not 
only the question of language; no. 
That is one aspect. What I would like 
to say is that for the last thirty-one 
years, ducks ad drakes have been 
played with education in this country. 
There is no concerted common orien
tation for education, be it technical or 
otherwise, and if we said that this 
should be in the concurrent List, we 
wanted this common direction of

education to come so that everywhere 
in this country, whether in the tribal 
region, or whichever language region 
they  may belong to, they would have 
a common orientation in education. 
As Shri Patwary put it clearly, in one 
school in Assam, history is taught in  
one way, and in another school in 
Tamil Nadu, it is taught In 
way. How can the Assamese children 
understand the children of Tamil Nadu 
and how can they have a flpMmop out
look, how can they have a common 
approach even about the national liber
ation movement? We know, what fights 
have taken place, we know what strug
gles took place—I am sorry, Shri 
Samar Guha is not here, 1 would have 
brought Shri Netaji Subhash Chander 
Bose her©—
13.00 hrs.

We have an evaluation about (he 
various national movements, and on 
how it differed from area to area. 
Gokhale is common to all India; so 
are Tilak, Mahatmaji, Nehru, Bhagat 
Singh; one after the other, during 
the national movement, they were all 
common to us. Therefore, in the 
same way, Rajaji and Annadurai 
should be common to everybody. I 
can go on and on with the list. But 
the point is that when we say Con. 
current List, it is not merely because 
of language. Everybody should have 
a common approach and a common dir
ection so that in your All India ex
aminations and in your All India 
Services, they can all have the com
mon basic training. This is really 
our approach to it. That is why it is 
that we are supporting this Bill with 
reservations.

I would also like to assure the 
Minister—not to threaten him, but 
to asure him—that we from our side, 
will continue to strive to see that the 
Constitution is strengthened, by these 
points which I have made. Let him 
remember this; we heard him talk 
quite a lot. But “Talk without act
ion, authority without power, hopes 
without fulfilment—these are what 
preceded the French Revolution* I am

2571 LS—4
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not giving you a prophecy like that of 
Mr. Bala Pajanor. My prophecy is 
quite different.

•ft t i w w i  : wgrw, f  *r
*fhrf)r «TT*ft v t *nff v t w r  

f  wtffftr v  t it v jttt 
ir*r?r*i t i t  *ff*r f  aftffc qv  

«r I

«ftTWrfl5W* (*T T<T3T ) : W«W 
t it ? ffw T  ft tf?rt*ff far̂

*Tft f, t it  WWT %*?T ?rTTr I  fa
42?«nft«*T vt*m3Kr f*rS*rft aft 
ffprnrrgt vrzrw t it  *rft «r>, *>

v t  flw r amj tfh: faT ft f  *  
ft*r ft:TPr?rrj> vt T ffa irt *r 
$ f  i z *  » t % fa<?
% * ! f w r ? flt «Hft 1 1

«r«rar *fta*r, f?r mx fw frv  77 
f* w rr ftftncrr f t^ r r  f  **rfacr 
ft ?rrc> ?TPfff * v f v f  ft *rft * t 
v w v j r  * (f  r̂iTiTTr 1 *t%jt ft 
<$* *r<r irn rita ’ vn p ’ i f t  f t  ir> *rrr- 
TSf far 7T*/T ft T f *r w r r r r f f a  
f a r *  T i t  T f ft sflwrr ^  jn T « iT f t  v m  
f t f t &  ar¥<pr*r7 3? vrxtif t it  
f t  ?rff t i# t  ?Tf?r^irfarjpr ft v m f t f  
Wt ffffUT f, qrnrffffft vr
WFTf 3TFTT TT̂ f f t  flVcTT $ I 

18.08 hrs.
[Mr. DmnY-Swuxi® in the Chair]

3 TfSTfr ■*?5V2PT , WR TT f*T
<?F?r<rr flrtT ? 5>wr f c r n r r r  ?r?r 
ft«ff <tt st̂ tt rrcrfr f  -rt * ff 
ftwfr *r fiRfr ** *  fa«r> *  f*F<fr
* ?  ft irnrrw .^ * *  $ 1 v m  

ft T t-fa  %fkrr w w f t
T fr ^FTrff^r &r tit wnmrrp % 
ftr ir f ftvr^TTT ’TT 1 «T>fwr v t 
«rr*rrvr |>% foriri ft* r 1 w *  rnrrmft

t it  m m  * rft fc ffc? t m t m t J f  
wrtit * ( t  ft, f t i l*r f t  
m ite *  m x z  \ f»rftftwT |  f% 
^ f t  ̂  ft €!■*«*.# % «*nt*r ft #% - 
srra ft fisft iftr wnr ?cjt

tTHTfflft «Ft srf%*ff v t fwrssr 
«F̂ t «ftT «ftT5f?r ^arft«ptmwRr«Fift 
% fw i r̂?ftsnr ft?r t t  T|t t  1 w  
f?r«? f t v ^ r r ' ^ r r  5 f a  faR «rrc«ff 
ft <Tprrim?t «rnft I, ?t*f ^  
vrc°ff v 't^ r^ faqT  arn?*rT 5nr?r*P 
?rr?rr»r«̂ VTrwr!Tr arr?rr 51$  %̂»rr 1
^ r%  t t #  ft # fW R  T tf  
r»arT ^ 1

^H?ft*r TT^^irsftaftarm^ ffa (  
ar̂ t «rtWir<tefV ft, ^T4Rcrw<VfWt 
t , ftnrRr 45t tftv-
?rtftrF ft ar̂ t rn ^ r im r*  t it 
t f v iw  apfV T55V t, *?t it̂ fVsr cfti»rt

%cfY f t  r t f t  |  1 wrar s*rrt 
t i t  ĤTrT vrn % ? **rft»PCtaftWf 
T t̂ t  ftfa p rrfl «rf r^t f. 
irfnrnTerr ftrOTPr |  ^ftr 
fc tfPT q o T  |  fv  5*rrt
ftfsr^rTTrT v r 5f T^r t ,  «r*rt’ 

?ft
?TPTr?rrf «p»ft tit m  «rfrfwf^ 
m  ?Tf>T 35T fl»5IT |  1 w  
5»T fa^rm *rf?r %*
Tfar?rr ifh c ^ f t  v t^ sn ft ŵ Nr, 
?rv 5n??»T*rfasrPT *rt rtthct wtv- 
?ff v t  *nrfrr ^ rft^ ff
w  t  1 f t  ^  w  f t  w ^ r r  T n p n  g 
fv  f fw r  tit t it 3?r tit «rr* ?w vt 
ftnwrr fr vw  vr*r% fr* rr  t i t  1 
^ fafff« rtf« r^ TTT fcinrf^ rw r?^  
f t  ®rf ^rrar T f T f r  f  1 i r r f w f f t v r t r  
ift «rhr ftar ft*ft ’arr f& 1 w m  t t - j 
wRrt?iJT N> ft t i t i *tar|jft ft «rarnrr 
Tr%fti w ra rfrw ru f |  f r  j^wft
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T firK  *  *5# g s r r r s f t*
^ g § i r f f f t o t f  « ? * r  f t » r f  f  i 
\n  a*ftarr?ff <»t * t r  frfirrre
* k  i

^ftrar ̂  ir art
g n m rrfffrt t$ > |
*rtr «r?t ^ mm t,

;?> ?tt vtfVirr, *r ^
irm  t  fa  *r> *mrt k  tfrorwrgV **rrfa?r 

sftfvnr rit jer vs  %
v ttV t r  snrr, f^ frtp t if  *ft flFrnn^t 
tft ?^ m r ift v t fm  j f  tft tftortft 
jffarr *rr J  4r jpr v c t  mwt % trnm m ^ 
^r.% ¥> vtforo’tft i yrvry tN r  ir 
T R iftm  if %w, 3r̂ t tftfw  *»r tft 
m ro r#  $ 'r fw r f ^
s f w r  F ^n^rrx^r $  i sw frT 'ffo  
jfira r if  ir̂ r st^tt % wftnww 
« m r  <?zr r̂ |  f $ir ^ r -
i*f j s  v d ?  i f  m  |  1

^ r f ^ c r  f a r  * r r *  f a r r s r f  f t  a r c r  
s i,  sw ift a.** <flr*w *ft 
3 t t t  s s 1 * *  ?pp $*r «rrfq^ v p fa r f  * t  
«*r£f> % ^  w t$* , *jfa garro qft 
^rfasft f*r?̂ ?T t, ssraft
trcu crqr̂ ni ^  ^t f^rrrr www  

$ t  1 v rfav  f^rmr, vnr>r 
frp w  tft wrnr ^tt ft»m
vn r Trr̂ fhT afftrr *f for *ftr stfc vr 
I  1 **1? ^ '$?rrf far**rvtsrr?r > 
*mr qr q t*  *rwftf*r?wr3rrflsfr?rr
I  r̂nff r t fw n ira t  staT^rrf^
fa? *f$ WKVTX XX *T> fadT^ 3JT 7 ft §-
iftr f w  «pr»t *P ^  *n*rtr |  i 
w  **r if  *mtf v t ftrwRr ^  f t  
t $ t  t  f a  i r m r  ^ * p h t

wk i f a f t  1

I ? r w f  *1? m«r %m^ft % 
v r  ^  #  TRff % fcmflf §  f 5 r ^

VT*TT <*rSST f  fV CpPffT %
vnrcr *rtr vrfipp ferrra 

?̂r *F<r*T gsixi 1 ?nft v̂r if  ? trt 
«TTft srfff« v t  & t>pt m
T̂%*TT I

r f f  wwft %■ ?rr«r t  ^  farcr w
?HT*T;T +<m g I

MR. DEPUTY-SPEAKER: The hon. 
Law Minister.

PROF. P. G. MAVALANKAR: Kind
ly hear me.

MR. DEPUTY-SPEAKER: You
have had enough of your say.

PROF. P. G. MAVALANKAR: I  
want to support the Bill in its final 
stage; I do not want to be personal 
but........

MR. DEPUTY-SPEAKER: There
are several Members who want to 
speak on the third reading; I am 
sorry.

PROF. P. G. MAVALANKAR: It is 
highly improper.

MR. DEPUTY-SPEAKER: Please
take your seat; it is highly improper 
to keep on monopolising the time of 
the House.

PROF. P. G. MAVALANKAR: I 
want to go on record. I have left my 
wife in the hospital, who has been sud
denly and seriously ill since last even
ing, and yet I  have come here only 
to express my support....

MR. DEPUTY-SPEAKER: You have 
already gone on record.

PROF. P. G. MAVALANKAR: I  
request you to kindly give me two 
minutes.

MR. DEPUTY-SPEAKER: No, I 
am sorry; there are at least twenty 
other Members and I cannot make an 
exception. Please take your seat. 
Shri Shanti Bhushan.
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PROF. P. G. MAVALANKAR: I 
want to be clear on this important 
Bill.

MR. DEPUTY-SPEAKER: You
have bad your say much more than 
others.

PROF. P. G. MAVALANKAR: I 
would have finished in two minutes, 
by supporting it. Because I have 
opposed certain clauses, I wanted to 
support i t

MR. DEPUTY-SPEAKER: You have 
already said so and it has gone on 
record. Mr. P. K. Deo and Prof. 
Mavalankar may please take their 
seats... (Interruptions) If I make an 
exception in your case, I have to 
make an exception in the case of 
everybody else. I am sorry; I am not 
allowing you. You will not go on 
record if you persist like this. Shri 
Shanti Bhushan.

SHRI SHANTI BHUSHAN: Sir, I 
am overwhelmed by the nice words 
which many hon. members of this 
House in their generosity and kind
ness have chosen to say about me. I 
must express my most sincere thanks 
to them for those words. I wish I 
could deserve some of those words 
at least

Shri Raj Narain has chosen to 
make some complaints that this Con
stitutional Amendment does not go 
far enough for solving many of the 
problems that are there. I can only 
say that for a very long time he has 
been trying to educate me. Even 
when I was arguing his case and he 
was in jail, he used t0 write many 
letters to me very kindly sending his 
very valuable suggestions as to what 
arguments Were to be advanced. I 
wish that when to* was out of jail, he 
would have adopted the same ap
proach and would have given me 
some concrete suggestions, which I 
could have made use of. He was 
even a valued member of the Cabinet 
and I would have been so happy if 
he had made some concrete sugges

tions in that regard which could have 
been usefully incorporated in thiar 
Constitution Amendment Bill. B ut 
possibly he is a very busy per
son and therefore, I can quite appre
ciate that in his very busy schedule^, 
perhaps he could not find time to> 
devote to this Constitution Amend
ment Bill.

urn m v m  :
fcnsrr f  gtfV qrc firfa v rft  aft w r a  c  

f>qT v t  % w t  v t

SHRI SHANTI BHUSHAN: He
even suggested that in fact radio and 
TV should be autonomous. Of course, 
so far as that policy of the Govern
ment is concerned, it is a  declared 
policy which has to be implemented. 
But the question is whether it needs- 
a Constitutional Amendment, because 
an impression i.s going round that 
everything has to be done by a Con
stitutional Amendment and can only 
be done by a Constitutional Amend
ment. I would like to dispel that im
pression. In fact the impression has 
gone to that extent that I had invited 
a close friend to dinner and unfor
tunately by the mistake of the cook 
there was too much salt in the curry. 
My friend pointed out to me, “What 
are you doing to introduce some 
clause in the Constitution Amend
ment Bill so that there would be no 
longer too much of salt in any curry 
at any place?” So, every problem 
cannot be. solved merely by introduc
ing provisions in the Constitution 
Amendment Bill.

Some hon. members, particularly. 
Mr. Venkataraman, referred to the 
reservations which his party and per
haps some other parties also have 
maintained in regard to some provi
sions of the Bill. When there are Im
portant clauses, I would be the last 
person to say that any of those diffe
rences are not honest differences. I  
fully appreciate that there are honest
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differences of approach, because in a 
democracy honest differences some-
times have to be there. It is some-
times very difficult to say whether 
one proposition is right or another 
proposition is right. In fact, so many 
things so much remain in the womb 
of the future that it is very difficult 
to say in advance whether a certain 
thing, w·hen it is introduced for the 
futur e, now it is likely to shape out. 
I can quite appreciate their anxieties 
and apprehensions in regard to those 
impor tant points. He has chosen to 
refer to provisions regarding refe-
rendum, education and forest remain-
ing or not remaining in the concur-
rent list, administrative tribunals, 
etc. I fully appreciate that there are 
honest apprehensions or anxieties in 
regard to those provisions. Perhaps 
some of them may be on account of 
my incapacity that I was not able to 
project as to what could be said in 
favour of those provisions. In fact, 
in regard to concurrent list and State 
list, obviously in a country of this 
magniti 1de. differences will be there. 

SHRI HARI VISHNU KAMATH: 
Dissent is the soul of democracy! 

SHRI SHANTI BHUSHAN : Yes; 
dissent is very important in a demo-
cracy. Ultimately it is not the opinion 
of one person , but the combination of 
so many factors which shapes such a 
vital document as the Constitution 
of a country. Many valuable sug-
gestions have been made by many 
hon. members. Mr. Pajanor was sorry 
that some of his suggestions could 
not be accepted. I may assure the 
hon. Member that even when very 
val\.l'able suggestions, against which 
nothing can be said, are made, it is 
not always possible to incorporate 
them because in a Constitutional 
Amendment the whole country's con-
sensus has to be obtained. Not only 
has the measure to be a good one, 
but the people have to be convinced 
that it is required, thoat it has to be 
incorporated. That is why this pro-

cedure which has been laid down in 

the Constitution for making amend-
ments in it is there. So, the mere 
fact that it has not been possible to 
accept a certain suggestion is no re-
flection on the merit of that sugge;a-
tion also, I would like to assure hon. 
Members. 

In regard to this anxiety about 
administrative tribunals, I would par-
ticularly like to say that I hope that 
after some period it would be possi-
ble for the Government to allay the 
apprehensions. The anxiety of the 
hon. Members has been on account 
of the fact that there is so much delay 
in the administration of justice. I 
hope hon . Members will a lso agree 
that if these delays in the High Courts 
and other courts can be eliminated, 
then the very case which has been 
made out for these administrative tri-
bunals not being under the superin-
tendence. of the High Courts will also 
disappea.r. The Government is very 
keenly going into this problem, is 
devoting its fullest attention to this 
problem, is making consultations at 
every possible level in r egard to thi;; 
problem and I am not only hopef:.11 
but confident that within a few years, 
within a short period, we would be 
able to overcom "! thl s problem so 
that there would be n'1 scop2 for ar.:· 
further anxiety in that regard. 

Shrimoati Parvathi Krishnan has, ·of 
course a rather gloomy outlook. I can 
only ~ay that it is much more im-~ 
portant to be an optimist rather than 
a pessimist, but I do not know whe-
ther she would be willing to take my-
advice and change. her outlook from 
one of passimism into one of 
optimism. 

I do not wish to take more time. 

SHRI JYOTIRMOY BOSU (Dia-
mond Harbour): What about the 
mini Misa and preventive detention? 

SHRI SHANTI BHUSHAN: Not 
only preventive detention, every type 
of detention is bad. At least I am 
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(Shri Shanti Bhushainl 
one of those who think that we must 
have a country in which there would 
be no scope for detaining any person 
either under so-called preventive de-
tention or any other kind of detention 
till he is proved guilty of an offence. 

SHRI HARI VISHNU KAMATH 
(Hoshangabad) : Let it remain a 
dead letter. 

SHRI SHANTI BHUSHAN: Let us 
hope, particularly with an approach 
·of consensus and co-operation rather 
than one of confrontation, we shall be 
able to build jointly a society in this 
country, a society in which there 
would be no need for such laws, such 
harsh Jaws like preventive detention, 
or even the necessity of detaining a 
person before he has been adjudged 
guilty of an offence, but in order to 
build such a society also, we have to 
go through cer tain steps. Let me ex-
press the hope that even Shri 
Jyotirmoy Basu would agree with me 
that we should wait fo r the day when 
any such ar: ~"';;:;~i.on in the society 
from any quarter of such a kind 
which would justify the keeping of 
any such laws even on the statute-
book in a potential manner would 
not be there. That would be a happy 
day, that would be. a daY for which 
an of us should look forward to. 

With these words, I again express 
my very grateful thanks to all sec-
1ions of this House for extending fUll 
~o-operation to this measure. 

qrmr~: ~et~, · lf' 
m mfu "I"ur ;;rr ~ ~'li ~ ~ 
~ ~ I \if~ i:rt<r ~~!if if l>.fT ~ -
qfa- fi;iq'f T %fT<" 4 ~ o~ ol'.t o "fr~ 

~ ma- ~r f~~ ~ fuir ~. 

MR. 
speeches. 
division. 
cleared. 

SPEAKER: No further 
We shall now go to 
The lobbies have been 

Before I put the motion to 

the vote of the House, let me say that 
this being a Constitution Amendment 
Bill, voting has to be by division. 
The question is: 

"That the Bill, as amended, be 
passed" 

The Lok Sabh.a divided; 

Division No. 31] 

AYES 
A bdul Lateef, Shri 
A grawal, Shri Satish 
Ahsan Jafri, Shri 
Ahuja, Shri Subhash 

[13.25 hrs .. 

Ak bar Jahan Begum, Shrimati 
Alhaj, Shri M. A. Hannan 
Amat, Shri D. 
Amin, Prof. R. K. 
Anbal'agan, Shri P. 
Ankineedu, Shri Maganti 
Ankineedu Prasada Rao, Shri 
Ansari, Shri Faquir Ali 
Argal, Shri Chhabiram 
Arif Beg, Shri 
Arunachalam, Shri M. 
Arunachalam, Shri V. 
Asok'araj, Shri A. 
Bagri, Shri Mani Ram 
Bahuguna, Shrimati Kamala: 
Bairagi, Shri Jena 
Bal, Shri pradumna 
Balak Ram, Shri 
Balbir Singh, Chowdhry 
Baldev Prakash, Dr. 
Banatwalla, Shri G. M. 
Barakataki, Shrimati Renuka Devii: 
Barman, Shri Palas 
Barn-ala, Shri Surjit Singh 
Barrow, Shri A. E. T. 
Basappa, Shri Kondajji 
Basu, Shri Chitta 
Basu, Shri Dhirendranath 
Bhakta, Shri Manoranjan 
Bhanwar, Shri Bhoagirath 
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Bharnt Bhushan, Shri 
Bhattacharya, Shri Dinen 
Bhattacharyya, Shri Shyaroaprasanna 
Bheeshma Dev, Shri M.
Birendra Ptmsad, Shri 
Bonde, Shri Nanasahib 
Borole, Shri Yashwant 
Bosu, Shri Jyotirmoy 
Brahra Perkash, Chaudhury 
Brij *iaj Singh, Shri 
Chakravarty, Prof. Dilip 
Chand Ram, Shri 
Chandan Singh, Shri 
Chandra Shekhar, Shri 
Chandra Shekhar Singh. Shri 
Chandrappan, Shri C. K. 
Chandravati, Shrimati 
Chatterjee, Shri Somnath 
Chaturbhuj, Shri 
Chaturvedi, Shri Shambhu Nath 
Chaudhary. Shri Motibhai R. 
Chaudhuri. Shri Tridib 
Chaudhury, Shri Rudra Sen 
Chauhan, Shri Navirah Singh 
Chavan, Shrimati P.
Chavda, Shri K. S.
Cnowhan, Shri Bharat Singh 
Chunder, Dr. Pratap Chandra 
‘Dandavate, Prof. Madhu 
Danwe, Shri Pundalik Hari 
Das, Shri S. S.
Das, Shri R. P.
Dasappa, Shri Tulsidas 
Dasgupta, Shri K. N.
Dave, Shri Anant 
Dawn, Shri Raj Krishna 
Deo, Shri P. K.
Desai, Shri Hitendra 
Desai, Shri Morarji 
Deshmukh, Shri Nanaji 
De8hmukh, Shri Ram Prasad 
Dhandayuthapani, Shri V.
Dhara, Shri Sushi! Kumar

Dharia, Shri Mohan 
Dhurve, Shri Shyamlal 
Digvijoy Narain Singh, Shri 
Doley, Shri L. K.
Durga Chand, Shri 
Dutt, Shri Asoke Krishna 
Fazlur Rahman, Shri 
Fernandes, Shri George 
Gamit, Shri Chhitubhai 
Ganga Bhakt Singh, Shri 
Ganga Singh, Shri 
Gattani, Shri R. D.
Godara, Ch. Hari Ram Makkasar 
Gode, Shri Santoshrao 
Gomango, Shri Giridhar 
Gopal, shri K.
Gore, Shrimati Mrinal 
Gotkhinde, Shri Annasaheb 
Gowda, Shri S. Nanjesha 
Goyal, Shri Krishna Kumar 
Guha, Prof. Samar 
Gulshan, Shri Dhanna Singh 
Gupta, Shri Kanwar Lai 
Haider, Shri Krishna Chandra 
Harikesh Bahadur, Shri 
Hazari, Shri Ram Sewak 
Heera Bhai, Kiri 
Hukam Ram, Shri 
Jagannathan, Shri S.
Jagjivan Ram, Shri
Jain, Shri Kacharulal Hemraj
Jain, Shri Kalyan
Jain, Shri Nirmal Chandra
Jaiswal, Shri Anant Ram
Jasrotia, Shri Baldev Singh
Jeyalakshmi, Shrimati V.
Joshi, Dr. Murli Manohar 
Kachwai, Shri Hukam Chand 
Kadam, Shri B. P.
Kadannappalli, shri Ramachandrara 
Kaiho, Shri 
Kailash Prakash, Shri 
Kakade, Shri Sambhajirao
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Kaldate, Dr. Bapu 
Kamakshaiah, Shri D.
Kamath, Shri Hari Vishnu 
Kamble, Shri B. C.
Kanraan, Shri P.
Kapor, Shri L. L.
Kar, Shri Sarat 
Karan Singh, Dr.
Kasar, Shri Amrut 
Kaushik, Shri Purushottam 
Khal&a, Shri Basant Singh 
Khan, Shri Ismail Hossain 
Khan, Shri Kunwar Mahmud AU 
Khan. Shri Mahmood Hasan 
Khan, Shri Mohd. Shamsul Hasan 
Kidwai, Shrimati Mohsina 
Khrime, Shri Rinching Khandu 
Kishore Lai, Shri 
Kisku, Shri Jadunath 
Kodiyan, Shri P. K.
Kolanthaivelu, Shri R.
Kolur, Shri Rajshekhar 
Krishan Kant, Shri 
Krishnan, Shrimati Parvathi 
Kundu, Shri Samarendra 
Kunhamhu, Shri K.
Kureel, Shri Jwala Prasad 
Kureel, Shri R. L.
KuShwaha, Shri Ram Naresh 
Lakkappa, Shri K.
Lai, Shri S. S.
Lalu Prasad, Shri 
LlmsQrift, Shri Madhu 
Mahals, Shri K. L.
Mahale, Shri Hari Shankar 
Mahata, Shri C. (R.
Mahi Lai, Shri 
Mahlshi, Dr. Sarojini 
Maiti Shrimati Abh*
Malhotra, Shri Vijay Kumar 
Malik, Shri Mukkhtiar Singh 
Mallanna, Shri K.
Mallick, Shri Rama Chandra

Mallikarjun, Shri 
Mandal, Shri B. P.
Mandal, Shri Mukunda 
Mangal Deo, Shri 
Mankar, Shri Laxman Rao 
Manohar Lai, Shri 
Mathur, Shri Jagdish Prasad 
Mavalankar, Pro!. P. G.
Mayathevar, Shri K.
Meduri, Shri Nageswara Rao 
Meerza, Shri Syed Kazim Ali 
Mehta, Shri Prasannbhai 
Mhalgi, Shri R. K.
Miri, Shri Govind Ram 
Mishra, Shri Gr. S.
Mishra, Shri Janeshwar 
Mishra, Shri Shyamnandam 
Modak, Shri Bijoy 
Mohanarangam, Shri Ragavalu 
Mondal, Dr. Bijoy 
Mritunjay Prasad, Shri 
Mukherjee, Shri Samar 
Multan Singh, Chaudhary 
Munda, Shri Govinda 
Munda, Shri Karia 
Murthy, Shri M  V. Chandrashekhara 
Murugaiyan, Shri S. G.
Murugesan, Shri A.
Nahar, Shri Bijoy Singh 
Nahata, Shri Amrit 
Naik, Shri S. H.
Nair, Shri M. N. Govindan 
Narayana, Shri. K. S.
Narendra Singh, Shri 
Nathu Singh, Shri 
Nayak, Shri Laxml' Narain 
Nayar, Dr. Sushila 
Negi, Shri T. S.
Onkar Singh, Shri 
Pajanor, Shri A. Bala 
Pandey, Shri Ambika Prasad 
Pandeya, Dr. Laxmmarayan 
Pandit, Dr. Vasant Kumar
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Paraste, Shri Dalpat Singh 
Parmai Lai, Shri 
Parmar, Shri Natwarlal B. 
Parthasarathy, Shri P.
Paswan, Shri Ram Vila*
Patel, Shri Ahmed M.
Patel, Shri Dharmasinhbhai 
Patel. Shri H. M.
Patel, Km. Maniben Vallabhbhai 
Patel, Shri Meetha Lai 
Patel, Shri Nanubhai N. 
Patidar, Shri Rameshwar 
Patil, Shri D. B.
Patil, Shri S. D.
Patnaik, Shri Biju 
Patnaik, Shri Sivaji 
Patwary, Shri H. L.
Periasamy, Dr. P. V.
Phirangi Prasad, Shri 
Pipit, Shri Mohan Lai 
Poojarx, Shri Janardhana 
Pradhan, Shri Amar Roy 
Pradhan, Shri Pabitra Mohan 
Pradhani, Shri K.
Pullaiah, Shri Darur 
Quceshi, Shri Mohd. Shaft 
Raghavjl, Shri 
Ratfhu Ramaiah, Shri K.
Raht, Shri Ram Lai 
Rai Shri Gauri Shankar 
Rai, Shri Narmada Prasad 
Rai, Shri Shiv Ram 
Raj Narain, Shri 
Rajaa, Shri K. A.
Rajda, Shri Ratansinh 
Rakesh, Shri R. N.
Ram, Shri R. D.
Ram Charan, Bhrl
Ram Dhan, Shri
Ram Gopal Singh, Chaudhury
R an  icifih^w, Shri
Ram Murti, Shri
Ram Sagar, Shri

Ramachandran, Shri p.
Ramalingam, Shri N. Kudanthai 
Ramalingam, Shri P. S. 
Ramamurthy, Shri K.
Ramapati Singh, Shri 
Ramaswamy, Shri S.
Ramdas Singh, Shri 
Ramji Singh, Dr.
Ramjiwan Singh, Shri 
Ramoowalia, Shri Balwant Singh 
Rangnekar, Shrimati Ahilya P. 
Ranjit Singh, Shri 
Rao, Shri J. Rameshwar 
Rasheed Masood, Shri 
Rathor, Dr. Bhagwan Dass 
Ravi, Shri Vayalar 
Ravindra Pratap Singh, Shri 
Reddi, Shri G. S.
Reddy, Shri K. Vijaya Bhaskara 
Roy, Shri A. K.
Roy, Dr. Saradish 
Saeed Murtaza, Shri 
Saha, Shri A. K.
Saha, Shri Gadadhar 
Sahoo, Shri Ainthu 
Sai, Shri Larang
Sai, Shri Narhari Prasad Sukhdeo 
Saini, Shri Manohar Lai 
Samantasinhera, Shri Padmacharan 
Sanyal, Shri Sasankasekhar 
Saran, Shri Daulat Ram

Sarangi, Shri R. P.
Sardar, Shri Mahendra Narayan 
Sarkar, Shri S. K.
Sarsonia, Shri Shiv Narain 
Satpathy, Shri Devendra 
Sathe, Shri Vasant 
Satya Deo Singh, Shri 
Sen, Shri Robin 
Seyid Muhammad, Dr. V. A.
Shah, Shri Surath Bahadur 
Shakya, Dr. Mahadeepak Singh 
Shankar Dev, Shri
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Sharma, Shri Jagannath 
Sharma, Shri Rajendra Kumar 
Sharma, Shri Yagya Datt 
Shastri, Shri Bhanu Kumar 
Shastri, Shri Ram Dhari 
Shastri, Shri Y. P.
Shejwalkar, SHri N. K.
Sheo Narain, Shri 
Sher dingh, Frol.
Shiv Sampati Ram, Shri 
Shrangare, Shri T. S.
Shrikrishna Singh, Shri 
Shukla, Shri Madan Lai 
Sikander Bakht, Shri 
Singh, Dr. B. N.
Singha, Shri Sachindralal 
Sinha, Shri C. M.
Sinha. Shri H. L. P.
Sinha, Shri M. P.
Sinha, Shri Purnanarayan 
Sinha, Shri Satyendra Narayan 
Somani, Shri Roop Lai 
Somani, Shri S. S. 
Somasundaram, Shri S. D. 
Stephen, Shri C. M.
Sukhendra Singh, Shri 
Suman, Shri Ramji Lai 
Suman, Shri Surendra Jha 
Sunna Sahib, Shri A.
Suraj Bhan, Shri 
Surya Narain Singh, Shri 
Swamy, Dr. Subramaniam 
Swatantra, Shri Jagannath Prasad 
Talwandi, Shri Jagdev Singh 
Tej Pratap Singh, Shri 
Thakur, Shri Aghan Singh 
Thorat, Shri Shauaahab 
Tiwari, Shri Brij Bhushan 
Tiwary, Shri D. N.
Tiwary, Shri Madan 
Tohra, Shri G. S.

Tombi Singh, Shri N.
Tripathi, Shri Madh&v Prasad 
Ugrasen, Shri
Vajpayee, Shri Atal Bihari 
Varma, Shri Ravindra 
Vasisht, Shri Dharma Vir 
Veerabhadrappa, Shri K. S. 
Venkataraman, Shri R.
Venkatareddy, Shri P.
Verma, Shri Brijlal 
Verma, Shri Hargovind 
Verma, Shri R. L. P.
Verma, Shri Sukhdeo Prasad 
Visvanathanf Shri C. N.
Yadav, Shri Hukmdeo Narain 
Yadav, Shri Jagdambi Prasad 
Yadav, Shri Ramji Lai 
Yadav, Shri Sharad 
Yadav, Shri Vinayak Prasad 
Yadava, Shri Roop Nath Singh 
Yadvendra Dutt, Shri 
Zulflquarullah, Shri

NOES
Nil

ME. SPEAKER: Before I announce 
the result, let me thank all the Mem
bers belonging to all the parties for 
the co-operation they have extended 
to me in disposing of this measure. 
Thank you very much.
Subject to correction, the result* of 
the division is as follows:

Ayes: 355 
Noes: Nil.

The motion is carried by a majority 
of the total membership of the House 
and by a majority of not less than 
two-thirds of the Members present 
and voting. The Bill, as amended, is 
passed by the requisite majority in 
accordance with the provisions of 
Article 368 of the Constitution.

The motion wag adopted.

•The following Members alsf recorded for AYES* Sarvshri Vlnod 
bhai B. Sheth and Ramanand Tiwary.
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MR. SPEAKER: I think, in view
of this, you are entitled to lunch. So, 
we will adjourn for lunch (HI 2.30 pjm.

HJte hr*.

The Lok Sabha adjourned for Lunch 
fill thirty minutes past Fourteen of the 
Clock.

The Lok Sabha re-assembled after 
Lunch at thirty minutes past Fourteen 
of the Clock,

[Dr. S u s h i l a  N a y a r  in  the Chair.]

MR. CHAIRMAN: Papers to be
laid.

SHRI SOMNATH CHATTERJEE 
(Jadavpur): Madam Chairman, I have 
given notice of a privilege matter. 
What is the position, I want to know.

MR. CHAIRMAN: I am sorry. If
you have given notice of a privilege 
matter—l have not seen the papers. 
They will be seen to by the Speaker 
and they will be dealt with later.

SHRI JYOTIRMOY BOSU (Dia
mond (Harbour): Madam Chairman,
it is a very important matter concern
ing the misconduct committed by a 

; member of this House which has deni
grated the dignity 0f the whole House. 
It has been done within the hearing 
Of the Visitors’ Gallery, the Press 
Gallery, the Members and the staff. 
The dignity of the whole House had 
been denigrated yesterday. The 
language that had been used I cannot 
repeat here.

MR. CHAIRMAN; j have no doubt 
that when Shri Jyotirmoy Basu raises 
something, it must be of a very greet 
importance and, when he is supported 
oy Shri Somnath Chatterjee, jt .*nust 
oe of a still greater importance. I am 
afraid, it is jUst utterly impossible for 
me to deal with it at this time. I 
have neither seen the papers nor can 
1 talw up that Issue at this stage.

I request lor the indulgence of the 
House to please try to be m  brief and 
ag cooperative as possible, on every 
point because the Delhi Police Bill 
has got to be passed today. It cannot 
go beyond today because the Ordi
nance will expire on the 27th. Wo 
have to pass it today ang the Rajya 
Sabha will pass it tomorrow. So, I 
request everybody to cooperate and to, 
let us proceed with the business.

14.32 tors.

PAPERS LAID ON THE TABLE

A u d ited  A c c o u n ts  o f  F i l m  a n d  T i l e -  . 
v is io n  I n s t it u t e  o p  I n d ia , P u n *  and  

St a t e m e n t  fo r  delay

THE MINISTER OF INFORMA
TION AND BROADCASTING (SHRI 
L. K. ADVANI); I beg to lay on the 
Table:—

(1) A copy of the Audited Ac 
counts (Hindi and English versions 
of the Film and Television Institute 
of India, Pune, for the year ended 
31st March, 1977.

(2) A statement (Hindi and Eng
lish versions) showing reasons for 
delay in laying the above document. 
[Placed in Library. See No. LT- 
2668/78.]

On. I n d u s t r y  D e v e lo p m e n t B o a r d  
E m p lo y e e s  (M e d ic a l  A t t e n d a n c e )  - 

R u le s ,  1978

THE MINISTER OF PARLIAMEN
TARY AFFAIRS AND LABOUR 
(SHRI RAVINDRA VARMA): On
behalf of Shri H. N. Bahuguna, I beg 
to lay on the Table a copy of the Oil 
Industry Development Board Emplo- 

Wedical Attendance) Rules, 
1978 (Hindi and English versions) 
LU-b£ ? led in Notification No. G.S.R. 
397(E) in Gazette of India dated the 
9th August, 978, under sub-section (8), 
of section Si of the Oil Industry 
(Development) Act, 1974. [Placed in . 
Library. See No. LT-2689/78.]


